Papers laid on the
Table

the Table a copy of Report of the
Committee on Utilisation of External
Assistance together with a statement
containing Government’s decisions on
the recommendations of the Commit-
tee. [Placed in Library. See No. LT-
2728|64].
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MonorPoLIEs COMMISSION

Shri T. T. Krishnamachari: I beg
t0 lay on the Table a copy of the
Government Notification dated 16th
April, 1964 regarding the appointment
of Monopolies Commission. [Placed
in Library. See No. LT-2729/64].

ANNUAL RePORT oF DVC

The Minister of Irrigation and
Power (Dr. K, L. Rao): I beg to lay
on the Table a copy of Annual Report
of the Damodar Valley Corporation
and Audit Report for the year 1962-
63 under sub-section (5) of section
45 of the Damodar Valley Corpora-
tion Act, 1948. [Placed in Library.
See No. LT-2730|64).

ANNUAL ACCOUNTS & AUDIT REPORT OF
ALL INDIA INSTITUTE OF MEDICAL
SCIENCES

The Minister of Hecalth (Dr.
Sushila Nayar): I beg to lav on the
Table a copy of Annual Accounts of
the Ail India Institute of Medical
Sciences, New Delhi, for the ‘year
1962-63 along with the Audit Report
thereon, under sub-section (4) of
section 18 of the All India Institute
of Medical Sciences Act, 1956. [Plac-
ed in Library, See No. LT-2731/64].

NOTIFICATIONS UNDER CUSTOMS ACT
AND CENTRAL EXCISE AND SALT AcT

The Deputy Minister in the Minis-
try of Finance (Shrimati Tarkeshwari
Sinha): I beg to lay on the Table—
(1) a copy each of the following
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Notification under section 159 of the
Customs Act, 1962:—

(i) G.SR. 528
April, 1964,
(ii) G.SR. 529
April, 1964.
(ili) G.SR. 530
April, 1964.
(iv) G.SR. 531
April, 1964.
(v) GSR, 532
April, 1964.
(vi) GSR. 533
April, 1964.

[Placed in Library. See No.
2732|64].

(2) a copy each of the following
Notifications under section 159 of the
Customs Act, 1962 and section 38 of
the Central Excises and Salt Act,
1944, making certain further amend-
ments to the Customs and Central
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dated the 4th
dated the 4th
dated the 4th
dated the 4th
dated the 4th

dated the 4th

LT-

Excise Duties Export Drawback
(General) Rules, 1960:—
(i) GSR. 534 dated the 4th
April, 1964.
(ii) G.SR. 535 dated the 4th
April, 1964. -
(iii) G.S.R. 536 dated the 4th
April, 1964.
(iv) GSR. 537 dated the 4th
April, 1964.
(v) GSR. 538 dated the 4th
April, 1964.
(vi) G.S.R. 539 dated the 4th
April, 1964.

[Placed in Library. See No. LT-

2733(64].

12,12 hrs.

*DEMANDS FOR GRANTS—contd.
MINISTRY OF FINANCE

Mr. Speaker: The House will now
take up discussion and voting on the
Demands for Grants under the con-
trol of the Ministry of Finance.

*Moved with the

recommendation of the President.
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DeMAND No. 19—MINISTRY OF FINANCE DeEMAND No. 23—STAMPS

Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs. 2,03,75,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1965, in
respect of ‘Ministry of Finance’.”

DeEMAND No. 20—CusToMs

Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs. 4,25,10,000 be granted to the
President to complete the sum
necessary to“defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1965, in
respect of ‘Customs’.”

DemaND No. 21—Uniton Excise Durres

Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs, 10,21,41,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1965, in
respect of ‘Union Excise Duties’.”

Drmanp No. 22—Taxes on Incomm

INCLUDING CORPORATION TAX EIC.

Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs. 7,22,00,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1965, in
respect of ‘Taxes on Income In-
cluding Corporation Tax, etc’.”

Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs. 2,91,94,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1965, in
respect of ‘Stamps’.”

Demaxp No. 24—Avupit
Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs. 12,79,55,000 be granted to the
President to~ complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1965, in
respect of ‘Audit’.”

DeMAND No. 25—CURRENCY AND
COINAGE

Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs. 8,90,92,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1965, in
respect of ‘Currency and Coin-
age’."

Demaxp No, 26—MINT
Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs. 2,42,63,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1963, in
respect of ‘Mint’.”

DemAND No. 27—KorAr Gorp Minee

Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs. 4,72,44,000 be granted to the
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President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1965, in
respect of ‘Kolar Gold Mines'.”

DemMAND No. 28—PENSIONS AND OTHER

RETIREMENT BENEFITS
Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs. 4,90,50,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1965, in
respect of ‘Pensions and Other
Retirement Benefits'.”
29—TERRITORIAL  AND
PoLITICAL PENSIONS

Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs. 19,98,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course cof
payment during the year ending
the 31st day of March, 1965, in
respect of ‘Territorial and Poli-
tical Pensions’.”

Demanp No. 30—Oprum
Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs. 52,37,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year cnding
the 31st day of March, 1965, in
respect of ‘Opium’.”

DeManp No. 31—OTHER REVENUE Ex-
PENDITURE OF THE MINISTRY OF
FINANCE

Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs. 1,48,31,59,000 be granted to the
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President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1965, in
respect of ‘Other Revenue Ex-
penditure of the Ministry of
Finance'.”

DeEMAND No. 32—PrLAaNNING CoMpms-

SION
Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs._1,01,41,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1965, in
respect of ‘Planning Commis-

sion’.

DEMAND No. 33—GRANTS-IN-AID TO

STATE AND UNION TERRITORY GoOV-
ERNMENTS

Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs. 2,00,66,30,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1985, in
respect of ‘Grants-in-aid to State
and Union Territory Govern-
ments'.”

DeMaAND No. 34—MISCELLANEOUS AD-

JUSTMENTs BETWEEN THE CENTRAL
AND STATE AND UNION TERRITORY
GOVERNMENTS

Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs. 25,83,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year cnding
the 31st day of March, 1965, in
respect of ‘Miscellaneous adjust-
ments between the Central and
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State and Union Territory Gov- necessary to defray the charges
ernments’.” which will come in course of
payment during the year ending
DemaNp No. 35—PReE-PARTITION PAy- the 31st day of March, 19¢5, in
MENTS respect of ‘Capital Outlay on
Mints’.”
Mr. Speaker: Motion moved:

“That a sum not exceeding DEMAND No. 119—CariTAL OUTLAY ON
Rs. 13,68,000 be granted to the Korar GoLp MNEs
President to complete the sum
necessary to defray the charges Mr. Speaker: Motion moved:
which will come in course of .
payment during the year ending “That a sum not exceeding
the 31st day of March, 1963, in Rs. 1,13,48,000 be granted to the
respect of ‘Pre-partition pay- President to complete the sum
ments’.” necessary to defray the charges

which will come in course of

DemaND No. 116—CAprTaL OUTLAY ON payment during the year ending
THE INDIA SECURITY PRESS the 31st day of March, 1965, in

Mr. Speaker: Motion moved: Irfgﬁidgo?‘; M?:g:ﬁl‘ Outlay on

“That a sum not exceeding
Rs, 17,983,000 be granted to the DeEMAND No. 120—CoMMUTED VALUER
President to complete the sum OF PENSIONS
necessary to defray the charges
which will come in course of Mr. Speaker: Motion moved:

payment during the year ending
the 31st day of March, 1965, in

respect of ‘Capital outlay on the “That a sum not exceeding
India Security Press’.” Rs. 1,13,48,000 be granted to the
President to complete the sum

Demanp No. 117—CAprrAL OUTLAY ON necessary to defray the charges
CURRENCY AND COINAGE which will come in course of

X payment during the year endin

Mr. Speaker: Motion moved: the 31st day ofg Marcyh, 1965, ii

respect of ‘Commuted value of

. .
That a sum not exceeding Pensions’.”

Rs. 10,64,00,000 be granted to the
President to complete the sum

necessary to defray the charges DeEmaND No. 121--OtHER CAPITAL OUT-
which will' come in course of LAY OF THE MINISTRY OF FINANCE
payment during the year cnding

the 31st day of March, 1985, in Mr. Speaker: Motion moved:

respect of ‘Capital Outlay on cur-
rency and coinage’.”
y & “That a sum not exceeding

DemAnp No. 118—CaprTAL OUTLAY ON Rs. 1,63,41,79,000 be granted to the
MINTS President to complete the sum

necessary to defray the charges

Mr. Speaker: Motion moved: which will come in course of
payment during the year ending

“That a sum not exceeding the 31st day of March, 1965, in
Rs. 30,33,000 be granted to the respect of ‘Other Capital Outlay

President to complete the sum of the Ministry of Finance’.”
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DeEMAND No. 122—CarrTaL OUTLAY ON
GRANTS TO STATE AND UNION TERRI-
TORY GOVERNMENTS FoR DEVELOP-
MENT
Mr. Speaker: Motion moved:

“That a sum not exceeding

Rs. 25,86,88,000 be granted to the
President to complete the sum
necessary to defray the charges
which  will come in course of
payment during the year ending
the 31st day of March, 1965, in
respect of ‘Capital Outlay on
Grants to State and Union Terri-
tary Governments for Develop-
ment’.”

Demanp No. 128—LoANs aNp Ap-
VANCES BY THE CENTRAL GOVERNMENT

Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs. 2,27,95,03,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in ccurse of
payment during the year ending
the 31st day of March, 1965, in
respect of ‘Loans and Advances
by the Central Government’.”

Mr. Speaker: Those who want to
move their cut motions may kindly
send slips indicating the numbers of
their cut motions.

Shri M. R. Masani (Rajkot): Mr.
Speaker, Sir, I want to speak on cut
motions Nos. 10, 11 and 12 which I
have moved. These are matters of
not the gravest importance, but they
do concern the operation of various
activities of the Finance Ministry and
I would appreciate the Minister of
Finance considering the matters
which are covered in ‘these three cut
motions,

The first of these cut motions arises
out of a great amount of discontent
among Central Government emplo-
yees that has been caused in my con-
stituency. Rajkot happens to be
classified as 3 C class city along with
many others.

It is done on the basis of popula-
tion. I have no quarrel at all with
the classification of the cities beca-
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use it is done on the basis of
population. Among other C class

cities in our country are Guntur and
Vijawada in Andhra, Jamshedpur
and Ranchi in Bihar, Baroda in Guja-
rat, Cochin and Trivandrum in
Kerala, Bhopal, Gwalior and Indore
in Madhya Pradesh, Belgaum and
Hubli in Mysore, and so on.

Now, Sir, recently some cities were
upgraded into A and B categories on
the basis of population, and those
that fell below the B level remained
as C Class cities. That is perfectly
fair. But, Sir, when it came to lay-
ing down the scales of house rent and
compensatory allowances, I feel that
the Central Government servants in
C Class cities haVe a legitimate
grievance in that the application of
certain principles does not seem to
have been properly made. For ins-
tance in regard to house rent, there
is a sliding scale of 15 per cent with
a minimum of Rs. 20 for A Class cities
and 73 per cent with a minimum of
Rs. 15 for B Class cities. One would
have imagined, therefore, that there
would be a smaller percentage for C
Class cities with a floor. But in this
case there is flat rate of Rs. T4
Instead of there being a floor, there
is a ceiling. Instead of the minimum
being set, it is said that no Central
Government employee of a C Class
city would get house rent allowance
if his salary is over Rs. 143. If there
are floors laid down for classes A and
B with regard to house rent allow-
ance, why should there be a ceiling
of a very low nature in regard to C
Class cities? I am pleading for unmi~
formity of treatment though with a
lower percentage. In two cases there
are floors and in the other case there
is a ceiling. I feel this isa hardship
to government_employees in C Class
cities.

In the case of compensatory allow-
ance the position is a little worse.
While 10 per cent with a minimum of
Rs. 74 is laid down for A Class cities
and 5 per cent for B Class cities,
there is no compensatory allowance:
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at all for C Class cities. I do feel
ithat while it may be 2} per cent or 8
per cent, there should be some com-
pensatory allowance even for emplo-
yees in C Class cities. This, Sir,
may be a small matter, but it does
affect a large number of humble gov-
ernment employees employed by the
Government of India in different
parts of the country including, as I
said, In my own constituency. I
would appreciate it if the Finance
"Minister would consider whether
there is not any justification in the
grievances that these employees
-entertain.

My next cut motion No. 11 is in
regard to the grievances of agents
:and employees of the Life Insurance
Corporation. These employees ywere
-all out for nationalisation before it
took place. Now, unfortunately, they
are entertaining second thoughts,
because they feel that the manage-
ment of the Life Insurance Corpora-
‘tion is much more bureaucratic, much
qmore heartless and much more ex-
ploitative than any private insurance
company had shown itself before. In
the last few days I have received
representations and complaints from
life insurance employees in various
‘parts of the country who all complain
‘bitterly about the treatment given by
the management of the LIC to diff-
-erent classes of employees. Here is
-a letter from the Association of LIC
Agents based at Bombay. I will read
-a few sentences from it. It says:

“My association regrets to state
that whatever communications
we have addressed to the Chair-
man or the Managing Director of
the LIC, in a majority of cases,
no reply has been forthcoming
from the former and replies of
the latter are always evasive. In
fact, two memoranda submitted in
1960 and 1963 to the Chairman
putting forward our grievances
and constructive demandsg have
‘been totally ignored. The second
memorandum has not been even
acknowledged by the Chairman.

APRIL 16, 1964

for Grants 11432

My Association has, therefore,
now decided to ventilate our grie-
vances with the Members of the
Parliament...... "

Another letter comes from the Bom-
bay LIC Employees’ Co-operative
Canteen Ltd, Here is one gentence
from that letter:

“The meeting also unanimous-
ly passed a resolution condemning
the retrograde and anti-employee
attitude adopted by the burea-
ucratic officials of this premier
life insurance institution.”

A third letter comes from Calcutta
which says:

“T solicit the favour of your
attention to an extremely unfair
practice followed by LIC in the
matter of forwarding applications
of its technical staff like chartered
accountants, engineers etc.”

I am drawing attention to this not
with a view to pointing to any speci-
fic grievance but with a view to sug-
gesting to the hon. Minister that he
might impress on the LIC the desira-
bility of better channels of communi-
cations and quicker redress to what=
ever representations are sent by em=
ployees to this institution. Ag I said,
the employees of the LIC, like emp-
loyees of other nationalised concerns
in other parts of the world, have now
realised that nationalisation does
not pay where the employees are
concerned. That is another matter,
but while thig corporation remains
nationalised, let us see that justice is
done to them.

My third cut motin is No. 12 about
the intended move to shift the divi-
sional headquarters of the LIC from
Rajkot. Here again, a large number
of my constituents are up in arms.
They claim that when the divisional
offices in Rajkot and, of course, in
many other cities in India, are closed,
the LIC will become even more re-
mote from the policy holders and the
employees than it is at present. The
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close contact that there should be bet-
ween customer and the employee, on
the one side, and the management of
an insuring body, on the other, will
become more remote. Already there
are signs of bureaucracy and they feel
that this centralisation will make
things worse,

The hon. Finance Minister has more
than once made statements that he
would like to see thé LIC decentra-

lised and we have welcomed that
thought. But here js a contrary
trend, namely, that the divisional

offices throughout the country at
district headquarters are being shut
down for most purposes and centrali-
sation is proceeding. It seems that the
hon. Minister’s intentions are not
being carried out in practice. I would
like him to tell us how he explains
this contradiction between the very
legitimate aspirations that he has
voiced and the implementation. From
throughout the country I have recei-
ved letters—from Madras and other
quarters also—bitterly complaining
that the LIC is getting further and
further away from its customers and
its staff,

Having mentioned these three cut
motions, I would like to refer to the
efforts of the Finance Ministry to
attract freign capital into this coun-
try. This is a step on which I am
deep and profound sympathy with
the efforts of the Finance Ministry
and I would like to congratulate the
hon. Finance Minister and his staff
on various actions that they are
taking to create a better climate and
a better image of India abroad. I am
sure the hon. Finance Minister will
agree that just giving tax reliefs or
e higher rate of reutrm iIs not the
basic way of attracting foreign
capital and investment to this
country. The image of the country
as a whole also has a big role to play.
I¢ the image of the country is bad,
no amount of bribing by giving a
higher rate of return will attract in-
vestment to our country,

295 (Ai) LSD—4.
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I would like to share with the hon.
Finance Minister a very unpleasant
experience that some fellow Mem-
bers of the House and I had yester-
day evening and which we, all of us,
felt would do a great harm to the
image of our ocuntry in the eyes of
investors frm abroad. We went to
attend a diplomatic reception grgani-
sed by the Consulate-Genera]l of Is-
rael to which we were invited because
it was their independence day. When
we got there, we were met by the
Consul-General looking very unhap-
py at the door, who apologised to us
for the fact that the reception had
been cancelled at the last moment.
When we asked why the reception was
cancelled, we were told that the
Asoka Hotel, which had rented its
lounge and a bedroom for the Consul
and his wife weeks ahead in writing
had suddenly, at the last moment,
cancelled both the lounge and even
the living accommodation for the
Consul and his wife.

An. Hon. Member: Shame!

Shri M. R. Masani: We did not know
where to look, It was obvious that
the Government of India through the
Ministry of External Affairs had mis-
used its position as the owner of the
Hotel to make cancellations which
were unconscionable and unwarran-
ted. We apologised in return to the
Consu]l for our Government's inept
handling of this issue and we came
away. Other foreign diplomats who
were there at the gsame time looked
eghast. Among the invitees were the
members of the American Business-
men’s Delegation whom the Finance
Minister has been quite rightly, and
assiduously, cultivating during the
last four days and explaining incen=-
tives for coming to India,

Shri Ranga (Chittoor):
the good?

Shri M. R, Masani: I ask him as to

What is

what impression this incident will
make on these friends of ours who
are here to invest in our conuntry.

This was an act of gross discourtesy
to the Government of a friendly
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country. It was not fair dealing as
between a hotel and a customer who
has booked a room. No doubt, the
Consul made the mistake of going to
a Government-owned hotel; other-
wise, this would not have happened.
But is this the way our Government
behaves towards foreign countries and
foreign visitors?

This morning, the Ministry of Ex-
ternal Affairs gave an explanation.
The explanation is worse than the
act. It says that “the Indian Gov-
ernment’s action ig also intended to
be a demonstration of solidarity with
the Arab countries.” Can we think of
a more inept, more pathetic way of
showing solidarity with Arab coun-
tries, by insulting a guest of our,
by cancelling his written registration
on the basig of which he had jnvited
foreigners and Indiang to attend this
party?

I do feel that nothing short
of an apology is called for
on the part of the Ministry
of External Affairs and the
Ashoka Hotel to the Government of

Israel, That is a country whose hos-
pitality my hon. friend, Shri Raghu-
nath Singh, and I have enjoyed. I
enjoyed the hospitality of the Liberal
Party of Israel only a year ago.
When they come to our country, we
expect our Israeli guests to be treated
with the same courtesy which my
hon. friend Shri Raghunath Singh, I
and many other Indians, inciuding
Acharaya Kripalani, have received
when we visited Israel, This Churlish
behaviour of the Ashoka Hotels and
the Ministry of External Affairs de-
serves to be condemned, quite apart
from other things, because of the
horrible effect it will have on the role
of the TFinance Minister and the
Ministry in trying to build up a better
image of our country abroad. It is
in these ways, many times, that while
doing good with one hand we undo
all our efforts with the other.
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Shri Hari Vishnu Kamath (Hoshan-
gabad): 1T am sorry to interrupt. It 1s
an egregious blunder, and if the hon.
Finance Minister does not reply to
this point, the hon. Prime Minister
or some other Minister in the Ministry
of Ex}ernal Affairs may reply.

Shri Ranga: The hon.
without Portfolio is here.

Minister

Shri Hari Vishna Kamath: It is an
egregious blunder.

Shri M. R. Masani: I shall finish by
requesting the hon. Finance Minister
to consider the implications of such
acts and to exercise his influence in
seeing, now that the mistake has
been made, that due apology and
amends are made to those concerned.

Dr. U. Misra (Jamshedpur): Mr.
Speaker, Sir, I am sorry to mention
that the Finance Bill introduced by
the hon. Finance Minister has indeed
gone one better than his Budget pro-
posals themselves in patronising the
monied classeg in this country. There
is no use quarrelling with the Finance
Minister on this question. Despite
all talk of socialism and the spirit of
Bhubaneshwar Resolution, the Gov-
ernment in this country is more aller-
gic to stock exchange fluctuations and
the swings in the fortunes of the
speculatorg than about the plight of
the common man.

Any amount of criticism in  this
House about the complete apathy of
the Government to the question of
immediate relief to the toiling peo-
ple has not made much of an impres-
sion on the Government. It seems
these are only to be uttered as some
sort of ritual, to let off steam, so to
say. This has been our experience
with regard to the debates we had
here on the General-Budget,

During the Budget debate, some of
our friends on the other side also
spoke feelingly about the plight of the
common man, about the need to give
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relief to him and to protect him price
rises as vehemently as some of us on
this side had demanded. They also
suggested bold measures of nationali-
sation of banking etc. to make our
planning more real to strengthen our
resources position. To all these
suggestions the Finance Minister cnly
emitted scorn and extreme annoyance
and sometimes he admonished them
for their bold stand,

All these criticisms and suggestions
we made during the general debate
on the Budget have no effect on the
Finance Minister., I had at least ex-
pected that the Finance Minister
would announce the Government’s
readiness to revise the dearness al-
lowance of their own employeees,
since now the average of the index
has reached 135. Calculating the ave-
rage of the monthg from February
1963 to January 1964, there is
a clear rise of 10 points in
the index and as per the Pay Com-
mission’s recommendations, the dear-
ness allowance of the employees
should be increased, Even this has
not been done.

Perhaps, this is not so surprising.
In the remarkable kind of planning
that has developed in this country
under the guidance of the Finance
Minister, there is no need for any
control over prices. In fact, de-
control has become the slogan. But he
is all for control on wages, that is, a
wage freeze and he has very frankly
stated that the wage-earners cannot
expect any compensation for the rise
in prices. This he justifies from the
standpoint of an income policy. In
fact, what does it amount to? If
money wages remain static and prices
are allowed to rise freely, the real
income of the working people are
drastically cut and this huge amount
is being safely appropriated by the
monopolists. The Finance Minister
has won lawrels for such a policy from
certain financial journalg like the
London Economist for such a bold
policy he has pursued for the benefit
of the monopolists. They admire his
political courage to impose such a
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policy which even the Tory Govern-
ment in Britain hesitates to pursue
so blantantiy,

For the enlightenment of us, the
Members of Parliament, the Finance
Ministry has supplied us very kindly
a book called “The Rationale of the
Tax Proposals”. The marked prefer-
ences of the Finance Minister are
clearly spelt out in this publication.
In the name of socalled ‘incentives’
for greater savings in the corporate
sector, the big business interests have
been given big concessions, After
nurturing the monopolists and giving
them all sorts of concessions, the
Finance Minister has now proposed
that he would appoint a monopoly
commission. The Finance Minister
should not take the public at large
ag a whole lot of ignorant people. It
does not require a Monopoly Com-
mission for us in Jamshedpur to
understand the monopolisty and the
extensive monopoly grip of the Tatas.
It was not enough for the Tatas to
go from the steel to the soap and
now they have entered into even the
marketing of tea, Some of the
monopolists specially the Tatas, have
built up empires in so many nagars
and puras and the zamindari that
wag abolished throughout the country
has been given back to Tatas. Re-
cently, while we are engaged in re-
habilitating people, in Tatanagar the
basties are being evicted by a sort of
a private army retained by the Tatas
without resorting te any judicial or
procedure of law. Even recently in
the communal disturbances at Jam-
shedpur weapons were made in the
factories belonging to these monopo-
lists. I will read out what one of the
observers who has visited. Tatanagar
says:

“The management of these two
companies (one is Tata-owned
and the other British) failed to
present the workers from making
these weapons but remained
silent spectators as they were
being taken out....I was told by
an Adivasi legislator that some
of the Marwari businessmen of
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Mosabani  had distributed rice In the rationale of the proposals
upto 15 maunds for each Adivasi explained to us by the Ministry,

village to induce the villagers to
attack the minorities. Some of
the contractors engaged in the
construction of the national high-
way and doubling of rail track
provided their Adivasi labourers
with trucks and may be other
things to clear Chotanagpur of
the minorities.”

These are the thingg happening in

these private empires inside free
India.
I will mentioned one more thing.

These monopolists have been given an
opportunity to concentrate wealth.
They even defy the local Government.
I will tell you one instance. The
whole town of Tatanagar is owned by
Tatas and every aspects of public
life is controlled by them. Even the
legislators have not got telephones.
The telephone connnection is given
by the Tatas only, Even the Speaker
of the Bihar Assembly requested the
Tatag to give telephone connections
to legislators and that wag not res-
pected, So, not only the representa-
tives of the Tatanagar or Jamshedpur
constituency have no house to live
in but they have also no telephone
and no communication. Even the re-
quest from such a person of
high position, the speaker of the
Bihar Assembly, was ignored by the
Tatas,

Then, Sir, according to the Finance
Minister, the inter-corporate invest-
ments may be one form in which do-
minant groups extend their sphere of
control but such investments, in the
main, provide investment opportuni-
ties or corporate savings and the
thinks that these serve ‘“socially
useful purposes”. The socially useful
purpose may possibly be the exten-
sive donations to political parties
which the monopolies are gllowed to
give and which now the Corruption
Inquiry Committee has had to nail
down ag the worst form of political
corruption.

there is a mention of what is called
the “selective support to important
industries”. Thig is supposed to help
investment in Dbasic industries, such
as, iron and steel, ferro-alloys, coal
maehine tools, fertilisers, etc. Most of
these, under the Government's own
Industrial Policy Resolution, should
be in the public gector. There is evi-
dently no need to provide such in-
centive to the public sector and it is
clear that these are meant for the
private sector and thereby for the
monopolists. In other words, the
Finance Minister wants to give the
private sector monopolists a free run
on these strategic lines of industry.

Then, again, if that is not enough,
the Finance Minister has some addi-
tional incentives for private foreign

capital. The reasons advanced by
the Finance Minister to justify
his . ..

Shri Karuthiruman (Gobichettipa-
layam): I raise a point of order, Sir.
Is the hon. Member allowed to read
a prepared speech?

Mr. Speaker: He may look up more
occasionally.

Dr. U. Misra: The reasons advan-
ced by the Finance Minister to justify
hig invitation to foreign private capital
can convince no one. Socialism has
never been built with private capi-
tal from foreign countries. The
Soviet Union which has now come to
the position of giving aid to other
countries to build up industries did
not reach that position with foreign
capital,

The Finance Minister can also notice
that his foreign friends are vying
with one another to supply capital
goods on very favourable termg to
China without in any way insisting
on investment opportunities there.
In fact, the West Germans have given
to China better terms with lower rate
of interest. than what they have given
to us in relation to Rourkela. This
is not only the one thing, As
regards the technicians, ft is good
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that we are getting them and we are
grateful to them that they supply tech-
niciang while we are under-developed.
But is it necessary to get the techni-
cians on the terms that we are getting
now? The termg on which the tech-
nicians have come here have annoyed
our own technicians. It has created
a vested interest in this country, be-
cause they are earning much more
here in our country than what they
had been earning in their own coun-
try, and therefore they do not want
to part with the technical know-
how so soon. Sometimes, they are
no better than our own technicians,
and in many of our public under-

takings, I have observed that our
technicians are annoyed at this.
Sometimes, we get as experts only

people who call themselves as experts
but who are not really experts. In
this connection, I am reminded of the
satire of Shri Krishan Chander that
the experts from foreign countries
who come here are persons who can
only write these on the Qutab Miner
jelabi and sari. It is such experts
who are coming from foreign coun-
tries, and even if they know some-
thing, they do not want to part with
their technical know-how  because
they want to remain here for a longer
time and earn their fat income.

Recently, even the Estimates Com-
mittee have critised the lavish treat-
ment being given to the foreign tech-
nicians associated  with the Heavy
Flectricals at Bhopal. This has be-
come absolutely scandalous, and I
would suggest that Government
should look into it.

With regard to the concessions the
Finance Minister has generously given
to the business community, what do
we get in return? Even the mild
form of control on foodgrain prices
has been totally resisted by the deal-
ers, and they had almost driven our
country to a famine. Such black-
male is wholly permissible under the
benign dispensation of the Finance
Minister. After all, if they do not
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make money by charging high prices,
how wil they find resources for in-
vestment in the newer and newer in-
dustries?—Such is the logic of the
Finance Minister, We in this country
are facing very difficult times: Last
year, we had a difficult time due to the
Chinese aggression. This year, the
Chinese aggression still remains, but
added to that, we have got also
troubles from Pakistan on our border.
Further, we have got the refugees
coming from East Pakistan. We have
also got the problems arising out of
the communal disturbances in  our
country and the social problems aris-
ing therefrom. I realise that Govern-
ment need money for these things.
But Government should not always
think of finding money from the com-
mon man who is on the verge of star-
vation now, °

Regarding planning and production,
take, for instance, coal. In the con-
text of the emergency, the coal-
miners  worked overtime. And
what was the result? They produced
a good deal of coal, but now they are
being laid off. Similarly, our en-
gineering industry is also working to
not more than 50 per cent of its capa-
city. It ig difficult for a layman like
me to accept all this as a part of
national palnning. In the popular
language, the planning that is being
done has become a tragedy and a
farce and this illustrated by the mid-
term appraisal of the Third Plan.

Government have been talking
hoarse about land reforms for years
and yet the land is not actually in
the handg of the tillers, The result js
that agriculture is stagnating and all
the money spent on our development
blocks is mostly either misspent or
wasted, The same is also true of
the primary health centres for which
the Central Government sometimes
provide money.

As regards the employment position
of course, the employment potential
hag increased, but unemployment has
increased more than the employment
opportunities, One-third of the
registered unemployed belong to the
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category of educated unemployed. The
total wastage of man-power like this
is unheard of anywhere.

Moreover, there is no proper con-
trol over the administration of the
plan programmes to see whether the
sumg allocated are properly spent or
not. I do not want to give the whole
catalogue of all the complaints in
this regard, What we nreed in this
serious situation now is action, and
that is action on the part of Govern-
ment to strengthen our economy and
to improve the planning in such a
way that it will really help develop-
ment and improve the living stan-
dard of our people. Many of us have
raised these slogans for immediate
action, namely nationalisation of
banks, oil the export-import trade
and the sugar industry, and the pri-
ority task of state trading in food-
grains. As regards the last one, I
notice  that after the mnation-wide
campaings and agitations realisation
is slowly dawning upon Government,
though very haltingly. But the ves-
ted interest; have resisted it so much
that I fear that Government may go
back upon it.

The question before us now is not
whether the socialism a5 contempla-
ted in the Bhubaneshwar resolution
will be implemented as a result of
thig year's budget, The question now
is whether the ruling party has the
political courage to fight these vested
interests. That is the immediate
question now. I know that this is
something which my hon, friends on
the other side would alsp realise, be-
cause I feel that these vested inter-
ests have become so strong ag to
defy any geod move that Goyfrn-
ment may make At least Government
should realise their position from this
threatened strike by the speculative
foodgraing hoarders.

The rationale of the tax proposals
has been well understood by us, and
we, therfore, demand a radical revi-
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sion of the policy. There should be
immediate relief jn the duties on es-
sential articles like kerosene, cloth,
sugar, tobacco etc, Such a gesture
would also help bring done the pri-
ces. And stern action should be taken
against the speculative elements. It
is for this and for a change in the
economic policies that the milliong in
this country have been campaigning
for.

Seven months back, over a iakh of
people had come and staged a demos-
tration in Delhi, and then we had
the announcement regarding con-
cessions about the compulsory deposit
scheme and the Gold Control Order
etc. It is no good on the part of the
Government to force the people to
resort to such demonstrations and
agitations. I want that Government
should appreciate the gestures shown
by the trade unions, Soth the
AITUC and HMS, by postponing
their agitation on  account of
the communal  disturbances,

There is one more thing to which I
wish to draw attention. Though the
Auditor-General cannot be criticised
in Parliament, there should be some
formum where the employees of the
Auditor General’'s department can
ventilate their grievances. According
to my understanding, article 148(5)
of the Constitution gges not preclude
discussion of the relationship between
the employees and the Auditor Genera,
in this Parliament. The Finance Min-
ister should look into the grievances
of these employees. This is 3 matter
which is long-standing. 51 of the em-
ployees dMismissed in 1960 have still
not been reinstated. Many of them
have gone to the courts. I will just
read out only the relevant portions
from one of the Hih Court judg-
ments: —

“Obviously, none of the officers
attempted to take any explanations
given by the petitioner. 1t is
apparent to me that tte Inquiry
Officer was completely biassed
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against the petitioner from before
the commencement of the inquiry
proceedings . . . I am shocked to
find that the whole of the assump-
tion js entirely false...I have no
doubt that in this case, the
findings of the Inquiry Officer are
made by a biassed officer and that
the principles of natural justice
were completely violated in the
inquiry proceedings held by him”.

Lakhs of rupees have been spent
by the department in this litigation.
The Finance Minister should look into
the grievances of the employees of
this department and alsy the wastage
of money involved in such unlawful
dismissals.

Shri Osman Ali Khan (Anantapur):
Mr. Speaker, while I participate in
this debate, I shall refer to certain
aspects of our planning. The opening
sentence of the Third Five Year Plan
refers to the basic development aspect
of our planning and as we proceed
further, the document points out the
more immediate problems before the
country in the following words:

‘“The more immediate problem
is to combat the curse of poverty
with all the ills that it produces”.

The extent of poverty in the country
ig reflected in the statement of the
hon. Minister of Planning made on the
floor of the House last year. Accord-
ing to this, 70 per cent of our rural
population live on less than 50 nP. a
day, How is this poverty to be com-
bated? If poverty is to be removed, it
is natural that more wealth has to be
produced, more wealth in terms of
the basic necessities of life like food,
clothing, shelter and medicine. Pro-
duction of more wealth would natural-
1y mean more work on the part of our
people because work alone produces
wealth. Work has to be provideq for
those who are without work; employ-
ment has to be provided for those
who are unemployed, ang full em-
ployment has to be provided for those
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who are u,n.der-employed. The low
standard of 50 nP a day is because of
the lack od adequate employment and

lack of adequate work for the
millions of our people who live in
this country.

The Fourth Five Year Plan that is
being formulateq has to be g village-
oriented plan, I may explain what I
mean. A village-oriented plan will
naturally mean the basic recognition
of the fact that 54 lakh villages consti-
tute this land, It will mean recogni-
tion of the fact that 80 per cent of the
people of this country live in these
villages. With this basic recognition,
the Fourth Plan has to be formulated.
The policies and programmes in the
Plan have to be directed towards
improving the standard of living of
our people jin the rural areas. Our
villages have to be provided with
work so that there will pe activity in
our villages like the beehives, our
villages will be beginning to hum with
actlvity producing more wealth for
the country, more wealth from the
village level upwards.

A village-oriented Plan will
naturally mean an agriculture-
orienteq Plan. In our rural areas, 7
out of 8 people live on agriculture.
The development of agriculture has to
be viewed not merely from the point
of increasing the overall food produc-
tion in the country in order to wipe
out the deficit, in order to avoid the
necessity for imports, But the prob-
lem of agriculture, the development
of agriculture, has to be viewed from
the point of view of increasing the
earnings of those engaged in agri-
culture and this is possible by
increasing the per acre production.
This increase in the earnings of those
engaged in agriculture is very neces-
sary because we have to remove the
disparity that today exists between
the earnings of those who live on
agriculture and the earnings of those
living in the urban areas engaged
in industry, trade and commerce.



Demands

11447

[Shri Osman Ali Khan]

I will not dwell here on the several
measures that have to be taken to
develop agriculture from this point
of view of increasing the earnings of
those engaged in agriculture. However,
I have to point out the priority aspect
of agriculture. Our planning has
given priority for agriculture. This is
as it should be, However, this high
priority given to agriculture in our
plan is not being translated into action
at the various levels, both politically
and administratively It is very neces-
sary that the Government should
ensure that this high priority is
observed at the various levels in order
that agriculture develops on the lines
contemplated in the Plan.

Here I cannot do better than quote
the well-known economist, Barbara
Ward, on this subject:

“On the side of administration
proper, from the highest level
downwards, agriculture gets
priority in rhetoric but rarely in
fact. No Chief Minister in a State
has taken over the portfolio of
agriculture. The bright entrants to
the civil service head for the old
levers of power—finance—or for
the new prestige areas like indus-
try. No young collector is likely
to feel that his promotion will
depend absolutely on raising pro-
ductivity per acre in his district.
The wurgency and interest are
simply not there. So the known
solutions do not receive that
charge of administrative drive and
follow-through which would get
them to get off the ground”.

13 hrs.

The village-oriented plan wil] aim
at drawing the surplus labour force in
the villages to village—and agro-based
industries, As I pointed out a little
while ago, 7 out of 8 people in our
rural areas live on agriculture. As it
is, there is too much dependence on
agriculture. This is also reflected in
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our national wealth, Nearly fifty per
cent of our national wealth is derived
from agriculture as compared to 9
per cent in United Stateg and 18 per
cent in Japan. The development of
khadi and village industries, animal
husbandry, dairying is very necessary
in order to divert the surplus agri-
culture labour to the village industries.
It will also help in reducing the migra-
tion of labour force to cities creating
fresh problems of slums and unwieldy
growth of cities in our country.

From the point of view of employ-
ment, the recent development of the
ambar charkha—the latest model has
not, I believe, come into the market
—is an improvement gver the previous
model and would mean an earning of
a rupee per day for those who are
engaged on ambar charkha for eight
hours in a day. I hope this programme
of ambar charkha will be properly
organised so that it will provide em-
ployment for those in the rural areas.
1 should point out that some of the
criticism and comments made by the
Public Accounts Committee will be
taken into account in organising this
programme, eliminating the defects
and drawbacks of the programme.

13.02 hrs.
[Mr. DePUTY-SPEAKER in the Chair]

The Khadi anqd Village Industries
Commission have introduced a new
subsidy scheme which, it is hoped,
will provide great impetus for those
who have engaged in the khadl
industry and it should be possible to
get cloth in the rural areas at the
cost of the yarn and it w-ill also com-
pare favourably with th, cost of the
mill cloth. It is expected \7» be even
cheaper than the mill cloth s.née it is
produced at the cost of the yarr.

T congratulate the Planning Com-
mission for setting up the high level
rural industries planning committee
and I believe this is doing very useful’
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work in the development of rural
industries in our country and I hope it
will help in improving the standards
of techniques of these industries so’
that those engaged in the rural indus-
tries will be able to earn an economic
wage.

I have a little apprehension. Our
Planners might say that this is
exactly what we have been doing.
Our plan has provided priority ~for
agriculture; and key industries are
being developed and this wiyuld mean
rapid economic growth; poverty
cannot be eliminated into few years
and planning js taking good care of
our problems. I have great respect for
our planners ang the Planning Com-
mission. But there is the question of
emphasis and direction of our
planning.

From the figures of employment,
we find that at the end of the First
Plan period we had 5.3 million per-
sons unemployed, at the end of the
Second Plan, the figures had gone up
to 9 million and at the end of the
Third Plan it is expected to go up to
15 millicn. These are unemployment
figures. The figures for under-
employment are more—15-18 million

people are under employed in
rural areas. From the 9th
round of national sample survey

conducted in 1955, 20 crores of people
were said to have had an income of
less than eight annas a day. The last
year’s statement of the Planning Min-
ister is based on the 17th round of
survey in 1961-62 and it says that the
number of people whose income is
less than 50 nP is 25 crores. Between
1954 and 1962, the number had
increased by five crores. Is our
planning proceeding in the right girec-
tion? While applying the yardstick of
development, it should not be judged
from the point of view of the bigness
of our plans or the largeness of our
projects. The criterion should be: how
much the standard of living of the
people in the rural areas has im-
proved,
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It ig widely recogniseq that agri-
culture, animal husbandry, dairying
and other rura] industries have higher
potentiality for employment. However,
the allocations made in our plan for
rural industries and for the other
industries, agro-baseq industries such
as dairying, animal husbandry, etc.
are rather low. For the three plans
together only Rs. 191 crores had been
provided and this works out to less
than one per cent of the total plan
allocations. With this small allocation
for cottage and rural industries, 20
million people are getting employment
and with more provision in the Fourth
Plan and better organisation, it should
be possible for us to provide much
larger employment opportunities for
our people in the rura] areas.

In conclusion, I would like to point
out that in a developing emonomy, the
planners will have to strike a balance
between empbasis of increased pro-
ductivity and increased employment.
While there was sufficient emphasis on
the former aspect, in all these Plans, it
is necessary that there should be more
emphasis on the employment aspect
in the Fourth Plan, on the aspect of
the development of rural industries in
order to provide employment and in
that way producing more wealth and
improving the standarq of living of
our people ang driving away poverty
in keeping with the basic objectives of
our Plan.

Shri K. C. Pant (Naini Tal): Sir,
I should like to follow the example
of the hon. Member who has just
spoken by devoting the few minutes
at my disposal entirely to planning,
in particular to agriculture. It is not
necessary for me to emphasise the
key role of agriculture in our econo-
my. It has so dominant a role that
the national income curve dances to
the tune of agriculture. If the har-
vest is a good one, it soars; if the
harvest is bad, then it takes a dive.
In agriculture we have got to make
allowances for fluctuations in produc-
tion for good years and lean years,
but under a planned economy, surely,
even agricultural production must con-
form to a broad pattern of growth, to-
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an overall blueprint. Otherwise plan-
ning cannot succeed. If we have an
overall look from the beginning of
the First Plan, I am sorry to say that
no broad pattern of growth of the
kind which I mentioned is discerni-
ble. Production goes up in one year
it comes down the next year; it goes
up in one crop; it comes down in
another crop; it goes up in one State;
it comes down in another State.
There is no regularity, no consistency,
no predictability. All these things
have made agriculture a kind of a
loose brick in the foundational struc-
ture of our planning.

There are many reasons for this
fitful behaviour on the part of our
agriculture; some of these are inher-
ent in the situation like the vulnera-
bility of our agriculture to the vagar-
ies of weather, the impoverished state
of our soils etc. But there are others
which it is within our power to con-
trol provided we know precisely and
clearly what requires to be done and
we are determined to do it. I do not
know if the required clarity and de-
termination are very much in evidence
in our handling of agriculture in the
past. It has taken ug so many years
to realise the necessity for having
some kind of a machinery to co-ordi-
nate the activities of Ministries deal-
ing with agriculture at the policy
level. Then again it has taken us so
many years to decide to constitute an
All-India Agricultural Service, At
least that is my impression, that it
has been decided. But even now we
are not clear whether the important
work of extension will be entrusted to
a separate agency or will continue to
be handled by that multi-talented
marvel, the village leve] worker, who
is supposed to have an answer for
everything.

Then, I should like to refer to cer-
tain fundamental matters on which
the Government has got to make up
its mind. Firstly, does the Govern-
ment consider agriculture as belong-
ing purely to the private sector or
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to some kind of a semi-public sec-
tor?! Many countries in the world
hold the latter view, and they give
liberal subsidies to agrcilture. What
is our position in this matter? Second-
ly, do we propose to assure a fair re-
turn to the farmer through the
medium of subsidies or the price
mechanism? How do we determine the
fairness or otherwise of the return, in
relation to the cost of production of
agricultural commodities or by arbi-
trarily fixing the price at some level
in order to keep a check on inflation
and keep control of the price struc-
ture? That is a fundamental question
which has got to be answered.

The third point is, do we want to
mechanise our agriculture or not. If
we do, then we must persuade far-
mers to pool their holdings. Mechani-
sation is impossible with the present
tiny holdings. But then if we want
to do that, have we made any
worthwhile progress in this direction
in all the years gone by? I cannot
say honestly that we have. What is
our policy? What i the implemen-
tation? That has got to be answered.
Then again there is the allied ques-
tion of reconciling the policy of mecha-
nisation with the need for reducing
unemployment anqd under-employment
in rural areas to which my hon.
friend just referred. Which of these
objectives takes precedence in our
order of priorities?

What has happened to the rural
works programme? Up to the end of
March, 1963, only 78,000 persons were
employed. Up to the end of June,
100,000 persons were given employ-
ment for 100 days in the year. Have
Wwe any other schemre in mind? Do
we have any blueprint at all to har-
ness the surplus man-power in this
country to maximise its wealth? Final-
ly, if we take to tractorisation, what
will happen to our surplus cattle?
These are some of the basie questions
which have got to be answered and
answered with clarity, before a via-
ble, comprehensive agricultural policy
can emerge.
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Indian agriculture has become noto-
rious for its appallingly low yields.
The yields were not always low but
owing to centuries of continuous cul-
tivation and unscientific cultural prac-
tices, the soils have become exhausted.
Every crop harvested takes some plant
food out of the soil Erosion and
leaching, etc., add to these losses.
Nature restores part of the balance
but not the whole of it. One expert
estimated that every year the loss of
plant nutrients to the soil owing to
cropping alone is of the order of 8
million tons: 2,8 million tons of nitro-
gen, 1:6 million tons of P205 and 36
million tons of K20. As against this,
bis estimate of plant nutrients restor-
ed to the soil by manures, fertilisers,
oil-cakes, etc. is 1.66 million tons. I
will not go into the detailed figures.
What it means is, year after year, we
go on taking from the soil several
times more than what we give back
to it. Is it any wonder that our soil
fertility is among the lowest in the
world? 1 wish I could say the same
for humap fertility. Anyway, the
great pity and the great tragedy of
the situation is that the one substance
which could reduce this net loss of
plant putrient to the soil by over 40
per cent is today allowed to be used
as fuel, or rather misused as fuel. I
am referring to cow-dung, which can
not only supply plant nutrients to the
s0il but is an organic manure which
gives humus to the soil. I would
like to ask the Government can they
tell us if they have any plan to check
this colossal national waste? Do they
think that the gobar-gas plant is the
final answer to this problem, parti-
cularly since fermentation is very
low in this plant in North India
during winter? If not, have they any
other scheme in mind? Do they
think that quick-growing trees like
the Mysore hybrid eucalyptus can pro-
vide the fue] needs of the rural areas
within a foreseeable future? If so,
within how many years? This is one
of the questions that must be answer-
ed because I consider this point which
I have raiseq to be the most funda-
mental in raising the level of our
agriculture.
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I now come to credit. The point
to consider here is not merely how
much is distributed but to whom it
goes and whether it reaches him in
time or not. Like many of our
schemes, this too is outlay-oriented
rather than result-oriented, and the
person who stands in greatest need of
credit, namely, the poorest farmer, is
the one who most often does not get
it. In Punjab, Uttar Pradesh, Rajas-
than and some other States, the cri-
terion for determining the credit
worthiness of the farmer is the land
revenue he pays; in some other States
it is the landholdings. In either of
these cases, over 50 per cent of the
farmers are denied the advantage
straightway. In yet some other States
cash and credit facilities are avail-
able on security of crops as well as
fixed assets. In Maharashtra and
Gujarat, trial is being given to the
crop-loan system based on a farm
production scheme. This seems to me
to be the best scheme, the one in
Maharashtra and Gujarat.

The point I want to make is that
so many different criteria have been
adopted in the different States to de-
termine the credit limit for an indi-
vidual farmer that it has introduced
an element of arbitrariness in the co-
operative credit structure. In order
to prevent what amounts to discrimi-
nation against the farmers of some of
the States, it is essentia] that the pat-
tern of co-operative credit institutions
should be wuniform throughout the
country. Credit should reach the
smallest farmer, and there should be
some effective form of linking between
credit and marketing of agricultural
produce.

Before I leave this subject, I would
like to offer one last suggestion. A
large number of cultivators are not
owners but tenants or lessees of the
ownerg or of the Government. They
stand in urgent need of credit, but
because they are not the owners, they
cannot get any loan from institutions
like land mortgage banks. I would
suggest that identity cards should be
issued to them, giving the area under
cultivation which they manage. These
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identity cards should be taken as the
basis on which they should be given
credit. If this card system is extend-
ed to the rest of the cultivators it
would not only make them less cul-
nerable to the whims of the revenue
officers but it would help in curbing
litigation on land and would facilitate
land record operations.

I now come to the Government’s
policy with regard to the manufac-
ture of tractors. At present, there are
three plants in this country produc-
ing tractors, ang the fourth is going
to come into production very soon.
What is more, the Government’s policy
is that we will go on giving more
licences. I am all for increasing pro-
duction, but I am dead opposed to
having more plants and more models.
At the present stage of our develop-
ment, the demand for tractors is
rather limited and the most impor-
tant factor in expanding this demand
will be the price of the tractor. What
is the price today? I give you one
example. A Massey-Fergusson trac-
tor, assembled in India, costs more
than Rs. 17,000, while the landed cost
of the same tractor in Ceylon is less
than Rs. 9.000. What is the reason?
The reason is that the assembling
plant is not utilising even 25 per cent
of its installed capacity.

In view of this, the sensible thing
would have been to have no more
than two or three plants so that there
is no surplus capacity and no idle
capacity and the productive capacity
of each plant is so large that the cost
of production of the tractor goes down.
The number of models also should not
be more than one or two at this stage.
When we have a network of service
stations and a larger market, other
models can follow. But even there
every care will have to be taken to
see that the spare parts of the differ-
ent models are standardised and as
far as possible, they are interchangea-
ble. Let us not repeat in the case
of tractors the mistake made in the
case of motor cars.
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Another point I would submit is
that we should import tractors only
of a make which we are going to
manufacture in this country. At pre-
sent, the policy is that we import
tractors and we assume that the life
of a tractor is 10,000 hours, which
comes to about 5 years of working
and the import licences for spare parts
are given accordingly. Now as g mat-
ter of fact, in India, tractors are press-
ed into service for as many as 15 to
20 years, If the supply of spare parts
stops after 5 years, the tractors are
stranded. They cannot work. The
problem will become much more
manageable if we supplement the in-
digenous capacity with import of the
same makes till production can take
care of the entire demand.

Only a farmer-oriented policy can
boost agricultural production. When
we admit that the results of the efforts
of the last 12 years hawve not been
exactly satisfying, then we shoulg ask
ourselves whether the fault does not
lie perhaps in our approach. Land
reforms, for instance, have yet to be
implemented throughout the country.
Unless the tiller has security of tenure
and unless consolidation of holdings
has been effected, how can we expect
quicker results? Then there is the
question of prices. Why should we
always get alarmed whenever the
prices of agricultural commodities tend
to rise? Tampering with the price-
production mechanism often tends to
perpetuate the very scarcities and
high prices which they are intended
to remove. Production wil] not go up
if the farmer does not find the price
attractive to him. Even if the price
is a little high, we should not grudge
the farmer gaining a little extra/pur-
chasing power in the process. Price
is the key incentive, but if the Gov-
ernment wants its price policy to have
an impact on production, it must an-
nounce these prices in advance of the
sowing season. By waiting till the har-
vesting season, the Government’s
price policy can at best respond to
a given situation, instead of exerting
its due influence in shaping #
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Of late, the Government appears to
be pinning its faith on the “package
programme”. Sir, I am a supporter
of this programme, because it is aim-
ed at maximising production in the
shortest possible time, but I feel we
have to guard against i‘s being de-
bunked owing to faulty execution. We
must remember that the agricultural
officers in the Sta‘es are not fond of
this programme, because they feel
that it has been imposed on them
from outside. Besides, it is encoun-
tering political resis‘ance as wel], be-
cause it means that those very dis-
tricts which are already favoured by
nature in the matter of agricul*ural
production will aglso get preferential
and concentrated attention and help
from ‘he Government. So, the other
districts instinctively react against this,
‘The position is not too bad now, but
when the ambit of the package pro-
gramme is extended, the resistance
will increase. So, the Government
should give thought to this matter and
if it could hold out some assurance
tha* non-package districts would be
given preference in the matter of non-
egricultural programmes much of the
resistance to thé package programme
woulg go.

Finally, 1 shall briefly touch upon
a very vital subject i.e., family plan-
ning. In spite of the advance n
science and technology, we would be
ill-advised to ignore the fact that the
land is not inexhaustible, and if the
population keeps growing at ‘he pre-
sent rate, we may soon reach a point
of no return in so far as food produc-
tion is concerned.

Our policy on family planning ap-
pears to be to wait till industrialisa-
tion brings about the desired change
in the attitude of the population to-
wards producing children. This has
happened in the west. Prior to the
industrial revolution, the countries of
the west too hag high birth and death-
rates. Industrialisation led to a Te-
duction in death-rates, but the point
to note is that birth-rates did not come
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down to near-about the death-rates
for 100 years. In India, we are today
in the second phase of low death-rates
and high birth-rates.

If India is to follow the trend of
Europe, it has been estimated by ex-
perts that there will no significant re-
duction in the birth-rate for another
20 to 25 years followed by a gradual
decrease. This means tha* we shall
pass the 1000 million mark during
this century. I ask our planners:
don’t your hearts qiake at thig figure?
If any one single factor can materially
change the entire picture of our eco-
nomic development and increase the
levels of living, it is reduction in birth
rates. At present we are doing no
more than tinkering wi'h the fringes
of the problem. We cannot wait for
a natural decline to take place. It
would swamp us. I would ask the
planners: How are you going to
force the pace? Wha* is your policy
in this matter? Why do you always
shy away from it? We must come to
grips with the problem, without senti-
ment and superstition. There is no
time to lose.

Mr. Deputy-Speaker: Hon. Members
may now move their cut motions re-
lating to the Demands under the Min-
istry of Finance subject to their being
otherwise admissible,

=t fom qEATTw (FEEegE) ;¥
TENT FI@TE -
“fr fag weaTam M9 F wENT
H/IT &Y g7 FX q T F7 o
ml“

[Av= qar sfagaw mr w7
a7 & AT § 190 FT HTNT A FI9
FT JoA £ § FEEAar () ]

Shri Sivamurthi Swamy (Koppal):
I beg to move:

“That the demand wunder the
head Ministry of Finance be re-
duceq by Rs. 100.”
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[Need to reduce custom duty on agri-

cultural machinery and  imple-
ments (5)].

“That the demand under the
head Ministry of Finance be re-
duceq by Rs. 100.”

[Need to exrport handloom and cot-
tage industry products without cus-
tom duties on such goods (6)].

Shri M. R. Masani: 1 bez to move:

“That the demand under the
head Ministry of Finance be re-
duceq by Rs, 100.”

[Injustice done to Central Govern-
ment employees in ‘C’ class cities
in regard to the grant of house rent
allowance and compensatory allow-
ances (10)].

“That the demand under the
head Ministry of Finance be re-
duceq by Rs, 100.”

[Grievances of agents and employees
of the Life Insurance Corporation
(11)].

“That the demand under the
head Ministry of Finance be re-
duceq by Rs, 100.”

[The intended move to shift the Divi-
sional Headquarters of the Life in-
surance Corporation from Rajkot
(12)].

ot fers qzamaw & g <

“fe T A F wenrT =
H qoo TR FE A F- A1
[framt 1 I HT wHW FT
FeFT-sarmT () ]
“fF qraAr AT FT F A

[T FT 27 FT q &4y F7 227
Lol
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[ & mifas zam garey §
sEEAAT (99)]

Dr. M. S, Amey (Nagpur): I beg to
move:

“That the demand under the
head Other Revenue Expenditure
of the Ministry of Finance be re-
duceq by Rs, 100.”

[The problem of declaring bonus to
the policy holders of the Life In-
surance Companies under two dif-
ferent schemes—provisional and
final (18)].

“That the demand under the
head Ministry of Finance be re-
duceq by Rs. 100.”

[Lumpsum provision for city com-
pensatory and house rent allow-

. ances as a result of re-classification
of cities (19)].

Shri Sivamurthi Swamy: I beg
to move:

“That the demand under the
head Ministry of Finance be re-
duceq by Rs. 100.”

[Need for change in the policy of in-
..direct taxration on essential provi-
sions of life (28)].

“That the demand under the
head Ministry of Finance be re-
duceq by Rs, 100.”

lIncrease in budget provision for non-
productive and adminis.rative pur-
poses (29)].

“That the demand under the
head Ministry of Finance be re-
duceq by Rs, 100.”

[Need for allocation of more than 50
per cent. of total budget provision
for nation building activities (30)].

“That the demand under the
head Ministry of Finance be re-
duceg by Rs, 100.”
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[Need for removal of indirect taxes
on yarn, cloth sugar, kerosene oil
and other necessarjes of life (31)].

‘“That the demand under the
head Ministry of Finance be re-
duceq by Rs, 100.”

[Need for sufficient provision for loans
to agricultural people (32)].

“That the demand under the
head Ministry of Finance be re-
duceq by Rs, 100.”

[Need for change in budget policy to
provide more amount for develop-
ment plans for agriculture and vil-
lage economy (33)].

Mr. Deputy-Speaker: These Cut
Motions are now before the House.

=t for fa Y Sorers wEeT,
e AR e & wwnra aas gak
T F AT @x AT § & qy
Fe-AIT FT I FW FC W 4T F
T § Ao = AR vEer =rEar
g1

9T TF I eF F AT AfET
F AT F ok F AR AGY
g, 99 qF g eF ¥ aTgr
apfer 1 cfa T w1 ATy T agE,
T TF FAIT AT Areqd A Iw oav
UG FT AT TG FEAAN | gAY
U § AqTT AT o747 7 fAT qe4R
9T T g AT AT g A A F
FET(T IO 3T FT FGEAT I FT &7
@ T E\ 9T o7 awre o v
g T CTET F ¥ W I AT
F BIF WEAT AW S § fF g
sy # Aaq-fafeen cfeefade wkk
g afafay o3 ffan @+ fray smar
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{1 A gra A AT I T AV, QLER-
£Y" AW “dg T @ A%, 9883
&¥” i sfqar g, fowr g7 e
fafaeex & 59 @< & ged av w@T T
AR fo & g7 &1 et & aote & V-
Ry frar T ) wew A E
od F g9 F A § foaw F% ¥ @
qfeT T T ¥ FTR aA g et g
s fmaggnmam s
3% F=INT AN g § 5 oW Ao
T A AT F g E FH I, ELE a7
w, fFRmead R E 1 T gt ag
aar § fF wm-fafeeT ofefady s
e afafas ov o Toar @9 v
AT g, Fg AT AR IqeHeH
THAAF AT ST qaust & seaiia
A g A e T gefafte
AR ARy qug & fu 'w
forar sy &1

98§3-%3 ¥ TE FT 9¥50 FAUT
WY FT a9 g1 SER Aw fafee,
@AaE e grw afafiw F fag
O YL Y T @ W AT
W & AW X, feqaaie & a9 9%,
sfad G 97 AW FY SAT FAA X
qq 9 W v A O § AfE
ot o W AT AT § SEET ¢
qvdz g1 w9 Jw fefeew qoe a@e
aiafog wET w7 § 1

¥ QeI WERT H WIS FIAT AV
g foat qreq @ ® @0 aFa
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[t Farafa zaat |
|TZaT § fs Wy geIran e ¥

AT HT WM A AAX FIAT A §
e ¥ T ¥ sarar dar Awq
faizem ¥ sl @ T F UETF
fratr At 9, Tarw 3 ¥ FET W
T WAL ¥ AT G0 J9 aF MY
qf aff FW I3 5 T O 93 FAfAw
w1 A9z 1), T AT F g A v
w7 T, T feIATHZ FX IrA7 gL
|AAT AT | 9T T § I I9< AA-
WNEF a0 fas rrwfdas F
oF 5 ¥ arar a5tz @ FARN

98%3-5¥ ¥ W 79 Frar a0
&, IaFi A Arg 3G | A AR W F
wF g7 fafeen & Frai o%, @igq
gt & Faf o @ fear o
o1 | 7% fqu 32 3ws. 4 FAT DN
TG TA A AT 95 TLHZ &1 §F L H
AT £7 F51z %7 v@r TA7 97 | R THe
§ 73 91 F9 g FY 95 THE § |
T | T FTF F TAT AT IAT A\ Y
s =27 g0, R oawg ¥ et
wTHATE TAAT FT Fao, B oavg ¥
I &1 FAT IS Ay 9N, FFH AaE q
A Ft FgrAr fxar Ay wEwr ? W 1"
TAT § EFF0 F w7 H §A7 AT T7 W
Ay E AT I AT W FT Ay § f
AT ATF T AFTAT A7 LT §, [TF F
feaariz Far =gy &, wfas 3w &
q7F F1 TAT FAT AET § FAfwA S
FT7 AT E T 57 ) 3feedt ¥ wad 4
w1 & 1 Fam fafesT & a1 § faeeT
WT AT FOFA FIS T

Jura fafeen cfaefads & @ ?
g fradt & s W oY & AR
faadr & T i mfge =g FQ@ o
@ § '\ & wory [ am W q@r [

Wy arw femddam o T #W
AT G F OF F g § fwIAr wr
qEar & 1 50, feivmds 3 @R
F, TiFaaL, e afE fray &
FW TAN FFITT WY & 1 w09 A B
ot frar v aar G ¥ 5 ifwr &
W 9T, A AT FAT IS F AW W,
g ERTT 5 Q@ & A ) A
FT AT TIT 70 W § AFT wwa F
F@ ofr T 3 1 Y @A AT IR
§ ag fedagiz & fag sam g FT
W@ & wq as Ay sisfreg w3 s
sarr @ ¥ A8 w3, a7 a5 5y of
FaAH ¥ T wIX W F AT ¥ W
N IAT AN FT GRT HOHT AR
FTRATT TE GHAT T FIAT |

Fa fasam, g A1 e mg R
gfafew v &—

“This head accommodates ex-
pendi ure (including grants-in-
aid) on the various nation build-
ing economic and social services,
such as, Forests, Ports and Pilot-
age, Mercantile Marine, Light-
houses and Lightships, Scientific
Departments, Education, Medical,
Public Health, Agriculture, Rural
Development, Animal Husbandry,
Co-operation, Industries, Aviation,
Broadcasting. Labour and Employ-
ment, Community Development
Projects and National Extension
Service including Local Develop-
ment Works, Multi-purpose
River Schemes, Electricity, grants
to social welfare organisations,
welfare of backward classes, assis-
tance for scarcity affected areas
and for natural calamities, rehabi-
litation of displaceq persons, wel-
fare of scheduled tribes and deve-
lopment of scheduled areas, eco-
nomic rehabili'ation of Tribal
Areas in Assam, and Industrial
Housing.
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The trend of expenditure on
Nation Building—Economic and
Social Services since 1956-57 is as
shown in this Table.”

Y qqrm T E fF qeug-yo §
938 FAT ThT @ fFAT QT @ AT
T 9eR-§3 ¥ 3ue s @+ fFm
ST T 9 | 3T AT TXEET @ H AT
AR off oy 3T Y | A 95 A T
o fror & forg & #T @ 3 W AR
FT A &3 TEE ¥, 98 W vefufr-
feq qoafar ac@a R E 1 & w7
SEm g fF s A Ay A FW
T X T TLET § ST @ A8
§ 1 tedre g9 9@ T 79 §
qT IF TW FT WAT A AV wEA 2
& ST =Rl & wgn =g g fs fuw
QiTFe T ¥ qIT I G ;A
AT ¥ Y & it viiseaiee oA
TRY ¥ I IRET FEE FW 8§,
foraa awg & T oxde wow frer
T &, I I HTT SR THAH GEE WY
g AN FQE A fFA N IR E
Frfera 78 T T THRAT ¥ 1 {5 TEE
€ Gfafsg 9 @9 FT 0 76T g,
AT & AT T AT HIYET T4T STAAT
FY qYGT AT &, T FT HG@H ITAT R |

wEeRT Mt F 38 W 9 %
FXT FIAT AL E | T AT B AE
wrgrer Y’ foama ¥ & & ) fow faw
agi g g2fn TaHe ¥ g W 4
€Y qevs ¥, 9g fagmx F 1 ga7
qr W] g f3 7 T war< 97 ) FaR wy
g WY@ FW ¥ | 99 far g feeft &
ar A8 fFr 5 ¥ 9w fa wefiror
A1 WA @ AqE F I wahak
AT 9y | Al w7 qg & Hrew av
f& T 9% @ qA T 1 IR g @Y
qF a4 F O OF FOR 9 I, fae

295(Aiy LSD—S.
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mifamrar R T, wE

STHT AT A& E

“At the appointed time in the
morning  the Ministers arrived.
They were received by the lady
members of Gandhiji's entourage
with garlads of handspun yarn.
The message which Gandhiji had
written out for them in the morn-
ing, it being Monday his day of
weekly silence, was read out to
them. It was his ‘instrument of
instructions’. Brief to the point
of baldness, it ran thus:

“You have been in my
thoughts since the prayer. Abo-
lish the Salt Tax".

®1E agT T et Ny ary I @Y
FEY, F1 a1 fopama & I 7 37 |
AT &Y Mg I 5 & “Taiferr & aree
S gmm WA AT ? v owrT &
@ 7z Ja g 5 S faw o 9w
famr & 7z a1 v cafawr oray
STENT W AGHAT T AT | ST
FY FTAIFAT FT AT TG §, A A
Tt awgd § 99 ww 9 fugAr of
THTEA SIS @ TG R, q€ S 7
TS § AET arAr =nfed, g srear &7
AW FIH AT T T AT, IAA T
T THAT & | HTGHT TS Faqrar g
4R GRHE THT QIERT STE & Hoy
T T FT NS T, TSTARAE
ey &y T 8, A WA 1A
ST 9T 1S T@&T & AT AT A g
TEIHT T H/IIA 7 @R |

T T AT o g 7w
B TS 9 of T EF gev famr }
a1 &% F e & A faed @ dm o
G 78 LT T § qan< IR A gern
T R FYE U Y AST GO W g )
T &Y A8 a9 WX v o faur
TR\ T 7 fopy T § | AL
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[t ferarfr erret]

e | TR wrew o & fr faadr o
ST T & T TR T WA
FRAT %, W Teaw WlE F1 o1 F740
& T AT W § AT T AW &
I waw fawre s T F fE5 T €
FIT ¥ @ve § 7@t @ & OF qB
T & 97w e s @ §, fora &
€T W | HE 9% FE AT 9IST qg
w7 < faan g 1 Afe S T
e §, WY wAATE ET §, TR
T o o & §, T @ fer o
=fed ¥ | SF @ & gwaT § St A
F1 Trw 7@ o1 fr ofad & fag S
AEF aEgE g, IF O & A W |
T W IF T AT AT GEF OF w9
&1 qTLg T g Frraar a1, 99 T4 gAT
o7 safs T wEHT 7@ Wy { 7
frrate #v foray wcar an, SO TE
o g ¥ oo Siva faar fer w3
a7 | IF I QI T 7 3 W I
T F A g av arer agd s A
3 AT AT S A FIH IAH Ge-
FATY FT W1 A F2 391 forqn? w1 Ag
ferg T wreTE S A7 fF w99 W
QY Ry #Y e o fRi agg w1 A
o T A T e s
T g T & Y PR 3 T H @Y
T gt 2, T FO & o s
&7 ITW T &, I H aw wwdr @,
Ty Ty wqifay & F7 fw
T FT ILEH G &, T Y o ww
&, St guTSETE #Y SN AT g &,
AL T GHA § AHTGATE FY TEHARA
FIETT TG A GFAT § | A F
FEAT BT oY GHIX &, TN o 76 ARG
¥ ra g & g gy Y IR
et & £ agi ) ow Tew wfaa &),
TR A1 TH AG T I FA G A
wifed
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w0y AT Ty Y ¥ 7 FEY “qATEE
ferger woe wfeeew 1 fare smeafafedin
EF T @l ¥ 9T 395 T
o 3% fewrs ¥ q; v | 20 4 A
wEHE A aFETE | EAR qeF & AT
ot waal € AEdqw g, FIYA &,
¥ aToeaT § 9F @A & ggar faar
ST 1T W1 TGRC § IqH azrar fHar
W g aw wSAt H e ST
qEi e W@ &1 AN gAe A 9
T oq@E ™ @ E o oFER
IT A G A TS FF@ T
T g frEwed #a R
gfmar & 7 ¥@r | oo F= 9@ fa
afF e 1 e gar § wiEy
TE T7 F F (A9 I FA T
T 2, XfEA Tel o= fFar we 9w
F e w1 1 w9 fREr Y adw
F o AR @ A9 oW gy
T0F ¥ a1 wag T 7 5y [few
9o, Ro ®AT ST WX foamw =g
oY I g | W AF R
fad 91 AF THEIT TR W,
g wg v+ faars fawra sy @
fﬁ?i{(w%“]oo,?ooﬂoaﬁ.‘(
forad o gEEd w7 QT g9 F
g ¥ AT E | A A WYE a6
& o forar T AT IEF W Y AW
THT 3@ qFA &, A & A s
TE GAT AT I i w7 w4 fazgr
v foar | goafaEl & w9 F o
oY A # A fear W) ey mw
WA FT QR AT § | AAFT
i s Wt 7 o & 1 IEE
fa® qeF &1 SR ¥ SART AT
FA ¥ foy oy Frogwmdy s awmT
o foresr & sqF Uae FEAT § | W
WY IF FEA T HGT § A9 F A0
gy § @ suw wfed 5 qo,
¥, 3 AT foraar o =18, M N W@
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FT HISH IFT TTHT M T FooAT F
F | QT T A9 fAmfadi F gat
gawma gy, Ifsmagy fF
qt BT AT AT A FT FIH I 4
AR AT W 5 | K FEAT AT E
f& A S aasedr a1 wew sge
9T I qTE AT FAT a7 foar § 39 )
It ¥ el gga DIy

o At & e S A ety
qeaTA & o 9F &7 gearn foar @
t 99 fo &fgel wifer & faX gov
FUT §IAT | A AARAC @ fAg
T TAT ¥V | WET EET
feam & fa¥ s7ar o fF @, O%
T § 1 F qeAT e g B #ar Py
#fgar & wiEi # TG @9 T §8
Fw foar &, T F TS @g FT
qO Stee e & avw g omE §
F4T & ag gATT WY T TG 3 THAT
fr_ dfeft cifer & fodr a9 a2 ar-
W FAY FA AR SHEU 1 ITH
WY F oy N fefaad gedw &,
feat ¥=d & 37 & ww g FW
FEW | IR GO A qEE
& FT WG Tg FTH &) F@T a6
g | W ag ¥ Jav v, 4¥ Ay ¥
TF EHT FT ¥ Wro A 41 W TTHEAT,
aft &, fomd T fredy qfeww §
T ¥ T g AW # e,
e AR T Sy 9 7€ Wi F
faeew #1 AT FIT AT FT {7 H 90
T W & & o g fag s g )
# e g 5 2w &1 A agr W Wi
wiat F1 § vaa gfee ¥ A Y @,
o S 7 gfee §, e g
¥ mfas faft #1 A Ay
AT #T Y | o TF W Yo Whaw
wrr afar & aiat F fay o g
WG, AU e gfaaw ¥ oy,
JT TF AUET IR G
Fret T § | g@iEy 9 AE-Nefe
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A & Ay Wy @ FAE 99 F1
< fiFar iy

Shri Karuthiruman: Mr. Deputy-
Speiker. Sir, in supporting the De-
muads for Grants relating to the
M.nis ry of Finance, I congratulate the
ho., Minister, Shri T. T. Krishnama-
chari, for having come forward with
very goodq tax proposals. This port-
folio, Sir. is now in the best hands.
Even in the event of a world govern-
ment, he is the fit person to be the
world Finance Minister. I congratu-
late him for being the best to handle
this portfolio.

Sir, as my hon, friend, Shri Morarka,
mentioned the other day in one of his
speeches, there is tax all round: if
I save there is wealth tax, if give
there is gift tax, if I spend there is
expenditure tax, if I earn there is
income-tax ang if I die there is
death tax. In spite of all these taxes,
we are prepared to pay the tax wil-
lingly and happily provided every
naya paisa collected through the taxes
is put ‘o the best use with the least
wastage. The Government should see
to the best utilisation of the money
collected through thess taxes for ‘he
good of the nation and the people.
They should not waste any money.

Tax evasion is a thing which should
be taken note of seriously. At least
25 per cent of the new taxes could
have been avoided if there had been
no tax evasion. Only the innocent
people suffer. Ever so many charges
are brought against innocent people,
bu' those who actually evade do it in
a nice way and get away as gentle-
men. The Government should see that
tax evasion is stopped once for all
They shoulq put an end to tax evasion,
I hope Shri T. T. Krishnamachari will
be successful in seeing to it that there
is no tax evasion in this country.

I will now confine my remarks only
to planning and agriculture. In spite
of our three Five Year Plans, in spite
of spending several crores of rupees
up till now we have not achieved



11471 Demands

[Shri Kurithuruman]

the target set for production in food-
grains. Wha is it due to? It is be-
cause there is something wrong some-
where. The members of the Plan-
ning Cornmission, with all due respect
to them, I must say, have not realised
where they have gome wrong.

They talk about the es'ablishment
of a socialist pattern of society. They
have fixeq a ceiling on. jand. They
have fixed a ceiling of Rs. 3,600 gross
income from land. While the mem-
bers of the Planning Commission
themselves get a salary of about Rs.
40,000 per annum, is it justifiable to
fix only Rs. 3,600 in the rural sector.
When people get Rs. 40000 and Rs.
30,000 as emoluments, they fix a ceil-
ing of Rs. 3,600 for the rural sec-
tor. That is why there is no parity
between the urban sector and the
rural sector. It is becauss the rural
sector is not properly represented
here, there is no agricultural lobby
here. They can do anything and the
rural sector pcople simply obey. The
members of ‘he Planning Commission
even fix the prices for foodgrains to
the producers. The Communist Mem-
bers say here that the prices are rising,
\he prices of commeodities are going
up. May I quote from the book re-
cently writ'en by Shri C. Subraman-
iam. In that book he says that in
Russia cne seer of tomato is selling
for Rs. 0 one seer of cucumber for
Rs. 28 and one dozen of eggs for Rs.
25. In America for an ordinary meal
people have to pay two to three dol-
lars. In India for one rupee we can
g2t a gocd meal. It may not be a meal
in Ashoka Hote] or some other big
hotel; but an ordinary man can have
a good sjuare meal for a rupee.

But thure 15 no incentive for the
agriculturists. They only show lip
sympathy Everybody shows lip sym-
pathy to the agriculturists. But what
practica] step has been taken to im-
prove tke lot of the agriculturists?
As far ag the industria) sector is con-
cerned. has baen growing. Cities
are going up like anything, They have
built multi-storeved buildings. There
is no ceiling on urban income. A man
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can own hundred houses and earn
one lakh of rupees. When they say
that there shoulq be a ceiling on the
income of the poor agriculturists .in
the rural sector, is it not proper that
they should fix a ceiling on the urban
income also? There is dispariiy in
everything. It is high time that ticy
realised it. They simply say that they
will do this and they will do tiat.
But they do not do anything because
they think ‘hat if they satisfy the
urban people who are politically con-
scious, it is enough, They should rea-
lise that agriculture is the backbone
of the country’s economy. If that is
neglected the nation wil] have to
suffer. But their policies are such
that they give benert to the urben
people, the rich peopie and not to the
peopie in he  agricultural sector.

For agricultural sector, they say
they have spent Rs. 150 crores, for
Bhakra Nangal project. They have
spent Rs. 170 crores. There is a
cement industry growing; it gives em-
ployment opportunities to the lab-
ourers. Only 10 per cent of the capi-
tal expenditure will go to the benefit
of the agriculturists. If they do not
spend so much on Bhakra-Nangal
Project, what would have happen-
ed to the Cement Industry; what
would have happened to the engineers
and so on?

They should see that they establish
an Agricultural University for each
State. There should be education for
the people who wish to take up to
agriculture.  Sir, I am a farmer of
this country who lives on agriculture
and I do not have more than
25 acres for the entire family.
After my graduation, I had to go to
agriculture. I advised my son nct to
take to agriculture. It is better to be
a labourer in a mill than to be an
agriculturist. There is no parity at
all even after the land ceiling. The
maximum has been reduced to the
level of an Upper Division Clerk in
the Secretariat. Our poor peasants
are reduced to the position of the poor
chaprasis in the Secretariat. |
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An hon. Member: Worse
<haprasi!

than a

Shri Karuthiruman: I Sand cor-
cected. They are reduced to a posi-
tion worse than that of chaprasis.
This is the situation. The Planning
Commission membersg do not know the
A, B, C, D of agriculture at all. They
do not own a single acre of land. Are
they to dictate to us when they really
do not know what an agriculture
means?

Now I come to rise in prices. What
is the rise in prices? What was the
budget proposal in 19407 It was only
Rs. 150 crores or so. Now it is Rs. 2000
crores. The tax-paying capacity has
been increased ten to fifteen times.
What was the price of the foodgrains
in 1940? Now has it been increased
by 20 times? What is the purchasing
power? That also has been increased?
Of course, in certain sectors, there
is a suffering. It is the duty of the
Government to see that they subsi-
dise for the foodgrains. They have
not taken into consideration the cost
of cultivation at all. It has increased
by ten times. It has been repeatedly
mentioned that the industrial sector
top most priority should be given. ot
the total generation of electricity, 60
per cent is given to the industrial sec-
tor while only 30 per cent is given to
agricultural sector. Industrial sector
pavs 4 nP. per unit for the electricity
consumption while the agricultural
sector pays 8 nP. per unit.

Shri Ranga:
unit.

They pay 14 nP. per

Shri Karuthiruman: The hon, Fin-
ance Minister said that the electricity
for rural sector was subsidised. In
spite of the subsidies having been
given to the agricultural sector, we
have not yet achieved the target.
.What is it due to? Unless and until
you give a fair price—a remunerative
price—for the poor peasants, we are
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not going to achieve the target of pro-
duction of foedgrains. Have they com.
pared these things ar referred the
matter to the Government Agricul-
tural Farming Institutes? The Plan-
ning Commission say that the cost of
production of rice to a peasant is Rs.
18 per maund. Production of food-
grains cannot be improved upon with
this Rs. 16 per maund of rice. They
also say that they have increaseq it
now by about Rs 2. With this Rs. 2 in-
crease they say they can achieve the
target. What is this Rs. 2 for? They
have given this Rs. 2 profit for the trad.
ers. The price policy of this Govern-
ment is neither consumer-oriented nor
producer-oriented but it is trader-ori-
ented! They are afraid of the traders
because they threaten that they will
sirike. They want to adjust these
things. When they say that they have
increaseq the price by Rs 2 they think
that they wil] purchase from the pro-
ducers. If that is the case, why don’t
you categqrically say that this is the
price for the producers! When the
Planning Commission fixes the ceil-
ings, they have to see that proper
price is given to the producers. But,
it is not so. Take for example Rs.
3,600 per annum as the maximum ceil-
ing for a farmer, while the Planning
Commission members get with their
salaries and emoluments Rs. 30,000 per
annum, They can even send them
to foreign countries. But what can
poor people do? 1 am a father of six
children. How can I educate my
sons? It is necessary that they shoulg
fix a ceiling on agricultura] income.
But they should see that the poor
peasants’ sons are given free educa-
tion throughout from the beginning to
the end.

Shri Ranga: But they won't do.

Shri Karuthiruman: They should
plan well. I am prepared to accept
the ceiling of even Rs. 1,000 on agri-
cultural income. But they should see,
that after fixation of the ceiling of in-
eome in the agricultural sector, all
people irrespective of rich or the poor
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should be given free education, free
boarding and lodging, etc. Let them
tax the urban people and let them
give the tax for the benefit of the pea-
sants. Here they say that they have
taxed the urban people. On the in-
dustrial sector, do they make a pro<
fit of Rs. 3,000 after deducting all these

taxes? They are changing the models

of the cars every year. We see with
our own eyes highly placed people en-
joing all these things but, yet, we have
not put a ceiling on urban people in
planning. There should be parity in
all these things. It is high time that
we plan in such a way that there is
no difference between the agriculturaj
sector and the industrial sector. We
should see that in a socialistic pattern
of society everybody should be given
equal opportunities in the matter of
education etc. Even the great poet
‘Kambay’ had said the following and I
quote:

“Ellarum Ella perun chelvam
eithadale.

IMlarum Illai Udaiyaram Illai.”

Everybody should be given equal ep-
portunities and everybody should be
educated and should be given full
scope in this regard. With these Plans
we shall improve the country. The
Finance Minister is a very able man.
It should be categorically made clear
as to what price is to be given to the
poor agriculturists. The Planning
Commission say that there is an open
market price; there is a controlled
price; there is & procurement price
and there is a price support for the
foodgrains. They have given the full
price for development of animal hus-
bandry, poultry farming etc, for Com-
munity Development, such anq such
funds shoulg be given. 1 would sub-
mit in this connection that there is
waste going on in the Community
Development. We have given employ-
ment opportunities for some people.
It is a good thing that these people
are enjoying the employment oppor-
tunities thereby making the rural
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people’s life more expensive and more
discontented. Here we should see
that we utilise the tax payers’ money
to the best possible manner. We should
see that there js a parity in every sec-
tor of life. Technical ang other edu-
cation should be given to all the
people. What have you done for the
educated agricultural people who
have taken to agriculture? They
should be given all facilities such as
providing of tractors, supplying of
fertilisers etc. Fertiliser price should
go down. We are prepared to pay the
price for that provided we are given
a fair price for the produce. Unless
and until you give Rs. 15 per maund
of paddy, it is impossible to achieve
the target in the foodgrains produc-
tion. Peasantry is the pride of this
country. Hence we shoulq develop
the growth of peasantry rather than
destroy it. As far as this is concern-
ed, the Planning Commission should
see that for the betterment of the
peasantry, they evolve the best poli-
cles.

Mr. Deputy Speaker:
Mallick.—Not here.

Shri R. C.
Shri P. G. Sen.

Shri P. G. Sen (Purnea): Mr. De-
puty Speaker, Sir, Iam glad that you
have found time to call me. Sufficient
emphasis has been given here times
without number to the agricultural
sector. There is no doubt that it is
of the utmost importance so far as
our rural economy js concerned. What
has government done in this regarg in
80 far as schemes and other things are
concerned? My predecessor has said
that this sector has not been touched
as it ought to have been done. From
what I could gather from him it
seems to me that industry has become
a burden upon the agriculture. It may
be argued as to why is it so. I find
that the agricultural people have re-
mained almost the same while all
others have gone up. A radio, a watch
and a cycle he must purchase as he
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has to come up to the standards of
-time, no doubt. These and other things
.are being manufactured here. consi-
derable progress has been made in
regard to steel and fuel and they are
.to be congratulated.

.14 hrs

There is a drainage, an outlet for
their incomes; but there is no filling
of their pockets. We also stressed
-upon this point that there is no indus-
Ary, so far as I know, for agricul-
‘tural implements. So far as planning
is concerned, my point ig that though
-our Home Minister now, who was the
Planning Minister then, is succesful
‘in sending a cycle to the villages, he
has not been able to give the improv-
-ed implements of agriculture to the
villagers. Even in regarq to tractors,
-our hon. friend, Shri Pant, was tell-
ing us that in Ceylon the cost comes to
.Rs_, 9,000 and here it is Rs. 17,000.

So, from whatever angle we direct
-our vision, we find that these things
are going out of our reach. Then,
when we cast our eyeg towards our
‘States, so far as the Plan js concern-
-ed, whether it is industry, agriculture,
irrigation, power, panchayati raj or
<ommunity development, we find a
very said figure at the lower levels.
‘When the plans are put before us they
are all right, in actua)] jmplementation
we find they remain only on paper.
“The other day we had a conference on
rural electrification which was con-
vened by Dr. K. L. Rao. Hon. Mem-
bers of Parliament were there. There
I found our hon. Minister of Irriga-
tion and Power, Bihar saying that he
has been able to create 3 huge amount
©of power a giant but he has no means
for an outlet, that is, he cannot reach
this power, to the homes. If this has
to be the trend of our planning,
everything becomes null and void at
the bottom. You are successful in
generating power. In Barauni you
have been able to generate power; but
then there is shortage of equipment,
transformers and other things, and the
power cannot be given to the homes.
We find. the wiring is going through
the villages hut it ¢ said that there
is shortage of transformers. This is
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the pitiable plight in which we find
ourseives, though much can be said
about performance gnd achievements.

We find certain roads are there;
buses ply on them and the villagers

_ who were long accustomed to walking

to the courts can now avail of the
buses for going to the courts. That
much is there; but then their pockets
are being touched. Again that is why
the court affairs and litigation have
become a costly affair. At least Rs. 4
to Rs, 5 it costs them to and fro. If
a day is gone, Rs. 5 are gone out of
his pocket. If the” cage is adjourned
for that day, Rs. 5 plus the pleader’s
fees and everything is gone. So, I
find that the day-to-day life of this
section of the people is becoming mis-
erable. That is what ] want to em-
phasise,

I come from a very backward dis-
trict, the District of Purnea in Bihar.
Bihar itself is a backward province
and Purnea has been declared to be
backward by the Government. In
1955-56 a plant for a co-operative
sugar mill was given to Bihar and that
was in my constituency at Banmanki.
But then, up till now I do not know
what js going to happen. Nothing
hag come out. I learn that they have
acquired the lang and they want to
purchase the plant. But I do not
know what happened thereafter. It is
saig an expert committee went there.
Some remarks and notes were circu-
lated to the effect that this area would
not be able to produce sugarcane; the
expert committee went there, probed
into it and gave g report that there is
sugarcane cultivation there existing to
the tune of 4,000 to 5000 maunds. I
again hear that there are two opinions
—one saying that it is 4,000 maunds
and another saying that it is 5,000
maunds, or it is 3,000 maunds and
5000 maunds. But what does it mat-
ter? There was a mill there in
Purnea. That mill was being fed
with sugarcane by the local people.
Now the mill is not there. That mill
belonged to the Darbhanga Maharaja
anq Jessop and Companv; most nro-
bably, they were co-sharers. Then,
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that mill was sold and, naturally,
people gwitched over to jute and other
crops because they could not sell their
sugarcane to the mill. So, why this
suspicion that that area will not be
able to produce sufficient amount of
sugarcane for that mill? For that we
can take a guarantee that this wil] be
done. Even the expert committee
says that sugarcane will pe available
and at present we have 5,000 maunds
of sugarcane planted there. So, like
this even the co-operative sugar mill
is hanging in the balance.

In respect of agriculture ] have al-
ready said. I finqd that the allocation
from the Centre to the States is very
meagre. The States’ finances are at
a saturation point. They have tappeg
all their resources. As I have already
told you, the hon. Minister of Irriga-
tion and Power was here. The main
purport of his presence, what I could
gauge, was that the Centre should
come to his assistance only because he
hag generateq a huge amount of power.
So, in respect of agriculture and
power there is shortage. For 1964-65
the demand is Rs, 26 crores. There is
shortage of funds which the State
cannot make up. In major, minor
and medium irrigation and in, K com-
munity development and co-operation
the same thing happens. Community
development andq co-operation is doing
practically nothing. They have come
to a standstill because there is no al-
location of funds. What are they to
do? So far as the industries are con-
cerned, the same thing is there.
Transport and communications are
also complaining that they are out of
funds. There is paucity there Even
In regard to education I found Shri
Chagla saying that the Central fund
for education was made available to
them but the States’ funds were not
made available and that portion of the
money could not be paid. So, what-
ever is being thought out ang well
planned, so far as implementation is
concerned, I find, falls short of the

- actual amount required for achieving
the Plan targets. The States’ re-
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sources have been stressed to the hilt
and if the Centre does not come to the
assistance of the States, I think, the
picture which is presenteq to us and
which we find from our impressions
of the areas where we go, is very dis-
mal. So, I would request our Fin-
ance Minister to see that all these
pitiable affairg are removed so far as
these complaints of paucity of funds
from the States are concerned. He is
the custodian of Indian pockets, whe-
ther it ijs the States’ or it is ours,
and we look to him. So, I would re-
quest him to see that the Central assis--
tance to the State of Bihar is in-
creased at least to the tune to which
the demand has been made. Other-
wise, there ig no prospect of these
plans being implemented.

In regard to jute, that is the anly
foreign exchange earner. My consti-
tuency or my district is a jute-growing
area. The rural population, the culti-
vators, are subjected to sell their
commodities at below the market
price. Unless and untij the transport
facility is provided, the roads are
developed, the cultivators will be
getting very low rates at the hands of
the traders. Then there are also other
middlemen. Though the Government
has fixed the price at Rs. 30 a maund
—and that is exclusive of the charges
—at the primary markets we find that
jute is being sold at Rs. 17 or Rs. 18
a maund.

Then, Sir, the retting facility for the
jute crop is of utmost importance. I
once suggested that in the Kosi pro-
ject area, there should be facilities of
retting so that the high class jute that
is being produced in Pakistan and
elsewhere can be produced here. Tha
retting facility is of the utmost im-
portance for jute crop ang its quality.

Lastly, I would again request the
Finance Minister to consider the case
of Bihar State in respect of alloca-

.tions of funds for 1964-65 in so far as

the implementation of the Plan is
concerned. I would request the Fin-
ance Minister to make up the deficit
that the State js facing.



11481 Demands
=t awpwr fog () 0 9T
&5 wg.&, - F weEr agr W g
o o w@ W www fear ) F s
AW TS qF &7 AfRa @ |

W F faww AR owwfa & fa¥
AT a9 AT At U 99 g, SfEe
99 AT #1 FEifad 23 fFmm .,
T gEw W AEEgw @ g ) afk
ST T FEEE 3F T ¥ T g,
@ S w1 @ ALY g | dr
¥ Ty § 1 T At F77 ear @
WEEE § | UF ar e w9y q
F w7 AR TewETd g 1 g,
NI ¥ Fifag 1 WA, T
ey § @Y e gremm  gAr
Tifge A dR, aroET St Fifag
w9 ¥ forg 3w ¥ 9% swAae amara
FoT fomr s 1 ¥ T ad wEd
g

# wvaar § fr 2w § Fisen &y
Frifag a7 & {73 waa@ awoaor
A F G AT qEEE G § |
% w1 & a g foom w1 2we
Fifeat &1 g ey, ©F g3 oF SAat
e o Y gET 1 FW AW { T
TN ' T F1 FE-fag WA A<
o= wifgy, ®&ifs 2w & wey
& & g i § A mEl ¥
wa & 1 ofe I R &1 §ee-
fag w1 a7l g o X fawral
*t sfas feafa & gare 74 faar wa,
d T RW A AT § € o
& gm0

ST § W @ g Fwar
t, 9= fiv 3w & franfeal € w=-wle
7 | gfe 379 wo-wfer 7F ser &,
@ fo safer @ £.§ s a9
g W1 uF §5T WTr 9«9 fF g
st g q@r fad | CTH &t

CHAITRA 27, 1836 (SAKA)

for Grants 11482
TR I F % AG ®IT | AW g
Fafay 757 § fF o A & o o ot
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g 1 afz g afw fearfe § gar
&Y foam &7 gwR SF Al ¥ e
TEH BT GO FY AFT—FE-WfR—
I qE g A

# fqazw svr wigar § & afz
¥ frnfedi &1 smfaw feglg &
gav FIT g w7 fawEl & offaq
WY FEHAT CBMA E, AT TR I
g fF v sanfeq awgai 1 q&7
FE 9T A 9 F fAq mEnme v
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Ty faelt & Y {1 qufeg off wo
T @ i F wqm w7 farg
F fag QAT ad s wfEg o

G aF TIAAT KT FAIAT FIA
FT AT Y, W TEEY A TS TR
& g% & | ¥ A T FAET 5
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FT T 7 FAFEHOT § 1 HI AT
O g, A qary "X faww oar
W aF A IAF AT 0 &, 9TW
qat F & fqeRgd faqrng
wfrwifet o 5w gz aw § ? afz
F7 AT v AT qg), 'R
TAET &, AV I XA AT T
1 § | 'eE setal & e
g2 F TTR! qIEET HAT § | TR
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g T &, fore) svon g7 g AR
JY YA FT T GHAT § IAF HII TF
AT 47 W AN W [ @ fawd
gf wmfe # arfsr  wIE WA
F IATT F AW | | AT FY FAifET
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74 & fag 9 a fasre-q9)
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W EMT § A7 agl 9K IART q@A A
O F1 IIA g1 A g, wiw 1 X
e AT T B GHAAIAD FT-
fqa O & TR ¥ qrUd 6 a9 F
TR §wY Safer @ omar & 1 &
A E 73w ag & a7 7 g o
¥ frra w@t ¥ £:€ I ITT Q0
fasra-wd frafg ofs & =@ @7
aifgd | ST aF AT ATRAU F}T
qeEg § awa F &9 § 39 o & s
ag wrgar § 1 Afsw ofeemT ¥ =g
gu fggai & wa § § g8 w0 T
g 1ot At wmg § F woordt ad §
afer g wrd § 1 AP ) F AT
oI 3T TgT W F I WA Aq¥
# Mz T arfyy w1 77 § WX g
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TS § | STRT IHW FT H1H A7 wwiaw
wfawa #1 92 i d71 ¥ w7 Afge |
AfFT g5 & o a= Fg € oY W@
F frafaal & 2 90 & 3w+
wifaF sgaear &1 fox fam &< 3w
TRy & 3% faum &1 gEe @l
TTH F& AFM F TR A, FoET F
TR § qrar Iufeqa FET IR
9T HIF A A A I A FH L
ag a1 fF fagel W qaenmai &1 wer
FT ST fer s Ffe A aR
g F 91q N ST FF AT A
A F Tt 7 fewag & et
T AAAATAT § [ (A F & 7qA-
TS a8 FZFL IART E frge AN
2T T AT FY BT A @ W | T
qGT & 93 W1 fawy & & @A)
* qAATA ATRaT g {2 A Jw § feren
7 AR ITasgufy wgIR qEAHTT
& o 39 AT sqma At o= wranfagi w1
a7 g X ¥ 1 IR 59 W F goenfuan
= W 99y § waaw o 9w § )
FAE A Far gk faal ¥ 39 aw
& ew AT A A 7k § | ywewt
& A AR M A g 4747 A0 T
STAT 1 {AAATT AT JAH A1 FEA
FTE T ag wow § wr W § 1 &
aff T f5 F% o e I3 2w
& ferzal o< spaewml a1 W feelt
TSRS & WIAX AVAT F I [T I FH
£T 2T FT THEAGT F) WT &3 | A
ai frde wew § 1 Afuw gwro W=
Y qeTad FAT ¢, AT gA A Wy
Ty @Ay a@er 94 ae § fr wrw
[T FT {AT T @A ITAT WAF iR
i T g & AR 9TE & =t ag ft
w1 g, fidt wage #1 &, frr
g7 ®T AEY AT ET | AT HTA HIGHT
WA ARAT &7 AT TEN AR, TST
¥ fraifaat &1 wr§ 7 wrwan, Ly
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RGUSAT ® AL WiAGT, IFHT QA
9 gu Y SR F owa 9 g
ST G W, agr & ey fraret
TLFT HATHI FT HIA G GAT HATHTL
TEY WA IY W Y T §F §37 F|
#r§ mfee 7 & ¥ Tow @
Wiy w@t & fr demr #) Fatfar
FA F A 275 ararEor @ f<
LAl as U

AT A T TR X F AoEAT
HE I FT CF F) IT FAT RAT § )
=fFaT OF qRTEY TATFT ¥ g 9T ITaEY
AR AT @ g AT F A A
qet i & fag @ TR € 1 Q@
TATE ZEL TG R AT | FH Y FH
Y ST 9PET FOF &, IAHT g
FCF g T F T FY giur Ioerey
FT T AT | T A F v gl
qEY &, Tt Aot A FT A AT )
q Igwew fear smm =rfed

HIEIT OO, ey, g,
qH, 938, FeFY, LYY, JeAgL
mﬁgv;mi‘qq%?mmq"fqm?

T4 g & 1 3T gl 7 e 7 gfaar
@t 7 § AR A T IRT W@ I
g s Fwar g & fRagT Fwar g
& O arg a0 441 # Sei g ¥ fa
oy g & W ITEr @I 9 FF9I
I A TAE, 3T 93 & TFT
® g FA FT oggeqr T & AT
afd 1 faarf & qfaa
sgaeqr g4 Tfgd )

Dr. L. M. Singhvi (Jodhpur): In
the short time at my disposal I pro-
pose to deal only with a few problems
concerning the functioning of the
Ministry of Finance and the opera-
tion of planning in our country.

In the first place, I should like to
congratulate the hon. Minister for the
two statements that ke has laid on
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the Table of the House only this after-
noon. They give us an earnest of the
Government's effort to secure better
utilisation of foreign assistance made
available to this country and also
give us an indication that Govern-
ment are willing and determined to
make a sincere effort at pursuing the
problem of monopolies which is al-
leged to exist in our country.

I should like to draw the attention
of the House to a pivotal observation
made in the report of the Committee
on utilisation of External Assistance,
1964. In concluding their report, the
committee made an observation, which
I think is of central importance. The
committee have said:

‘“We would like to stress that
improved aid utilisation depends
not only on streamlining the pro-
cedures but on raising the level of
efficiency of plan implementa-
tion.”

I am happy that in the statement laid
on the Table of the House this after-
noon, Government have indicated that
they have accepted most of the recom-
mendations made by the Excise Re-
organisation Committee, and those re-
commendations which have not been
accepted are being noted by Govern-
ment, and Government have indicat-
ed that they would be studying them
further. However, as the report has
itself said in its conclusion it is not
.only by streamlining the existing
procedures of utilising external assis-
tances but also by securing more effi-
cient and better implementation of the
Plan that the utilisation of exter-
nal assistance could really be improv-
ed.

It is in this respect that I would like
the hon. Minister to tell us how he
hopes to secure better utilisation of
external assistance by securing a more
efficient and better implementation of
the plans. It seems there is not
enough co-ordination between the
Planning Commission and the various
departments of Government. It seems
#hat the Planning Commission. which
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has grown into a sort of paralle] gov-
ernment organisation. has not been
able to forge links of integrated work-

. ing with the Government and that it

is in this deficiency that our plans
have suffereq in their implementation.
If there is anything of real importance
to this country, it is the proper and
speedy implementation of the plans.
It is, therefore. necessary that the
hon. Minister is able to indicate to this
House as to how he hopes to secure
better utilisation of external assistance
by making the implementation of our
plans more efficient and more speedy.

In this connection, I should also
like to refer to some of the recom-
mendations made by the Committee
and the approach of the Government
to them. One of the recommendations
is that a major cause of delay has
been the change in the scope of pro-
jects at a late stage. Such changes
should be avoided. To this, the Gov-
ernment have indicated that they have
‘noted’ this recommendation. We
would like to know in detail as tn
why this cause of delay and various
other causes of delay such as acquisi-
tion of land, erection of townships
etc. etc. are not taken care of well
in advance, so that there is no delay
in utilising external assistance made
available to our country.

It has been indicated in respect of
the second part of the causes of delay
that the Government require detailed
examination which is being undertak-
en in respect of this cause of delay
which arises from not drawing up
plans for acquisition of land and for
erection of machinery. I would like
to know why it is that the Govern-
ment have not had occasion already
to dedl with this particular aspect of
the problem, and in what manner and
how the Government propose to deal
with it now,

I shall pass on to another very im-
portant matter touched upon by the
hon. Finance Minister in a statement
laid on the Table, in respect of the
Monopolies Commission., I hope that
the Monopolies Commission would be
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an impartial, non-partisan, uncom-
mitted body. I hope that those who
man the Commission would be able to
study the problem without any parti-
san zeal or passion. I hope that the
large number of officials who appear
to have been placed on the Commis-
sion would be able to steer clear of
the predilictions of agreeing readily
with the Government’s position in
this respect, if there is a government’s
position in this respect.

I am glad that the Monopolies Com-
mission has been appointed. Buu it
would be unfair to the private sector
in this country if the Commission is
not able to proceed in an atmosphere
of non-partisanship and if it is not
able to attempt a really scholarly
analysis of the problem of monopolies,
if they do exist, and in what form
they do exist.

1 would like to refer to another im-
portant part of the Finance Minister's
functions, that is in respect of excise
organisation. I have had occasion
earlier also to refer to certain ano-
malies in respect of our excise organi-
sation. 1 know that the hon. Finance
Minister is an erudite scholar of mat-
ters financial, and he certainly knows
the various ramifications, administra-
tive, constitutional and financial, of
the existing structure of excise organi-
sation in our country. But I should
like to draw attention to a statement
found in paragraph 23 of the Report
of the Central Excise Reorganisation
Committee wherein it is stated;

“It has been contended that the
practical application of section 4
of the Act relating to levy of
duties ad wvalorem as it is now
framed is itsel? repugnant to the
Constitution. Though  Central
Excise is a duty levied on goods
produced and manufactured, as-
sessment is based on value at the
time of sale. This by itself, and
more so when collection is made
at the point of sale, makes the
levy a disguised form of sales tax
which is essentially within the
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province of the State govern-
ments. For more reasons than
one, we content ourselves here
with a mere statement of the
criticism”.

As a matter of fact, if one wouid.
be permitted to read Dbetween the
lines, this statement is indicative of
the fact that the Committee were in-
clined to concede the force of the
contention relating to the constitution-
ality of our preseni{ excise organisa-
tion. I hope that the hon. Minister
would not consider it adequate merely
to say that since this is a mere ob-
servation of the Committee, since the
Committee have themselves said that
they would content themselves mere-
ly by stating the contention raised:
before them, it is not necessary to
deal with this aspect of the problem.

Shri Hari Vishnu Kamath, Cn a
point of order. I think you will agree
that there must be quorum in the
House at this stage. My hon. friend,
Dr. Singhvi, is making an interesting
speech.

Mr Deputy-Speaker: Tac bell is
being rung—Now there is quorum.

Dr. L. M. Singhvi: 1 was referring’
to the constitutional aspects of our
existing organisation in the country
and I had cited the statement found’
in the Report of the Commission on
Central Excise Reorganisation. 1°
would like the hon. Minister to tell!
us whether this problem has beemn:
gone into seriously at government
level, and if so, what do the Govern-
ment propose to do about it. Is it
proposed to bring about a constitutio-
nal amendment or is it proposed to
bring about a far-reaching reorganisa-
tion of excise in the country?

In this connection. I would like to.
refer to a problem which is highly
germane to this discussion. I would
invite attention to some of the ob-
servations made in the Report of the.
Excise Reorganisation Committee.
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“As before the Taxation In-
quiry Commission, so before us
representations have been made
that the Centre should levy and
administer sales tax on all excis-
able goods and this should be col-
lected in the same manner as and
along with central excise duties.
‘While the right to levy sales tax
vests under the Constitution with
the States. there is no bar to the
levy and its administration being
centralised with the consent of
the States.”

This question, of course, was examin-
ed at considerable length by the Taxa-
tion Inquiry Commission, but the
Commission had expressed themselves
strongiy against centralising the col-
lection of sales tax. Only this morning
I put a question to the Finance Minister
for which there is a written answer—
starred question 1084, The question
was: whether there is a proposal to
have a uniform sales tax in all the
States of Northern Zone; whether
there is also a proposal to remove
sales tax and instead levy excise duty;
whether such recommendations have
been made by the States in the Nor-
thern Zone and it so the action being
taken by Government. The answer to
the first part was in the affirmative
and it was stated that the proposal
was before the Northern zonal coun-
cil. But the answer to the second part
of the question is a bare negative.
By second part, I refer to this portion:

“whether there is also a propo-
sal to remove sales tax and ins-
tead levy excise duty.”

Government cannot get away merely
by giving a bare negative reply to
this question which has been assum-
ing an increasing importance in our
own country, It is 3 question which
pertains to procedures in respect of
tax collection at the local level.
Sales tax is a source of great harass-
ment to our traders and hinders our
business. The States have been los-
ing large amounts of sales tax because
of the difficulties in procedures of
collection ang there are many points
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of leakages. It does not stand to
reason why the Union Government in
consuitation with the various State
Governments are not willing to under-
take a comprehensive examination of
the possibility of introducing central
excise duty in respect of sales tax,
This is actually suggested by a scholar-
ly study undertaken by the Indian
Law Institute. It also felt that this
would perhaps be the best solution of
the present problem of harassment
and tax evasion.

I feel, Sir, that generally there is
not adequate discussion of matters
economic and financial in this House.
It ig partly because not all of us are
interested in the complexities of fin-
ance or economics; it is partly because
of the fact that the House as it is cons-
tituted now is too large to discuss
these matters. It has been felt in-
creasingly that the Planning Com-
mission has been playing a role which
is far bigger than is permissible un-
der a system of parliamentary demo-
cracy. I make bold to make a sugges-
tion here that we should devise an'
institutional method whereby there
would be a more detailed and com-
prehensive discussion of economic and
financial matters pertaining to plan-
ning and for this I suggest that the
Government should give eamest con-
sideration to the possibility of estab-
lishing a little parliament, a small
economic parliament which woulq be
the delegate of the two Houses of
Parliament and which would plunge’
itself into a detailed discussion on:
matters economic and financial. Un-
less that is done there can neither be
a real discharge of ministerial respon-
sibility in the fleld of economics and
finance nor can there be an effective
and efficient control in this fleld.

I would conclude by expressing the
hope that these few important obser--
vations in my short speech would be-
considereq by the Finance Minister-
and that we would have some indica-
tions how the Government is going to.
deal with these matters.

Shri P. N. Kayal (Joynagar): Sir,.
after the Britishers left this nation:
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which was immersed in poverty, and
illiteracy and which was a slave nation
for hundreds of years, the people of
this country wanted to taste what
freedom was like. Therefore, the
leaders of this country decided to give
the people of this country democracy.
Then it was felt that this country
could not afford to go to the capitalist
system of econromy, nor to the com-
munist system of economy. It is a poor
country and so the means of produc-
tion and the means of distribution
shouid not rest in the hands of the
few. On the other hang it was found
that it was not also feasible to have
‘State control of all means of produc-
tion andq distribution. That means, it
was found desirable not to accept the
communist system of economy. We
wanted to have the socialist system, in
between capitalism and communism,
a comprom’se between two extremes.
Then we had to take up planning.
The defect of the planners of this
country, is that they are planning
only how to collect money and how
to distribute it, not knowing whether
it is reaching the proper hands or not.
Planners were planning to collect
money by taxation. Whenever they
-want some money, they tax some
people, poor or middle-class or rich
class and they get the money. Any-
body in a similar position can qo it.
But what about the tax evasion?
Why don't you put your mind to that?
Then you can avoid taxing so many
people. Crores of rupees are being
evaded by some people who were
supposed to pay taxes. The planners
are not putting in their minds to that.
‘They always spread up their hands
indiscriminately for more money and
‘-more and more money,

On the implementation front, they
allot money indiscriminately, for ins-
‘tance, to Bengal, without knowing
what is the actual problem and need
of West Bengal. As this House
should know, West Bengal is a prob-
‘lem State and so it should get more
monev. There should not be any pres-
.crib>d formula saying that there are
‘twelve States; that therefore each

APRIL 16, 1964

for Grants 11496
should get Rs. 100 crores. So many
outsiders come to Bengal. Why

should West Bengal get money accord-
ing to the number of population there?
They must feel the need and necessity
of West Bengal. Why are the plan-
ners not doing that? The other aspect
of this is ‘distribution.” Where is the
machinery for this? Have the plan-
ners any proper planning of Adminis-
trative Machinery? Of course the
administrative machinery is one of
the most important factor. Have they
ever thought about any planning for
the administrative machinery? Speak-
ing about administration, everybody
knows that I can just express it in
one word: yahan karo tho vahan
karen; which means, unless you give
me some money I will not just issue
orders. Well, a person wants to take
a loan or he wantg a permit to be is-
sued to him, or he wants help in some
way. The people go to the adminis-
tration, the officer concerned. But
just in a few words they say:
“If you givse me some  money,
then I will do the job for you.”
This is very bad. We are not having
any planning for what you call the
perfection of the administrative machi-
nery which has to distribute the
money among the people. Unless the
perfection is attained, how can things
improve? That money goes out and
again it will come back. So, they
have not got the machinery to give it
back to the people who are paying the
taxes. So, the people are getting
poorer and poorer. For what is cal-
led the perfection of the administra-
tive machinery, I would suggest s
very big thing. I do not know whe-
ther it is within the competence of the
Planning Ministry or not, but it is
within the competence of the leaders
of the country. In one word, I should
say that there must be a respectful

relationship with the people on the
one hand and the administration on
the other. That is to say, that res-
pectful relationship between the ad-
ministration and the people, at large
should be established.
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Here, what do you do? We write
to the Minister for getting some in-
formation or about some grievance of
the poeple that is put through us.
The Minister says it is “under consi-
deration”, or “thanks for your letter.”
‘We do not get the reply, and if we get
it, at all, it is very late or never. You
disrespect us. VYou think that in Par-
liament only we have got some rela-
tions with the Ministers. Only in
Parliament you have got some rela-
tion with the MPs, and outside Par-
liament, you do not have any relation.
If you behave with the MPs like this;
how will the officers like the SDOs
and Collectors behave with MPs?
You think about it. How could we
have that grip over the administra-
tion? We must have that respectful
grip. 1 do not say that we must have
powers to issue orders to the officers.
We must have the grip over the ad-
ministration which must respect us.
That is what we want, and then only
we can do something about this cor-
ruption. Please seriously think about
it. 1 am really getting fed up about
the state of affairs which are going on

in this country.

You are planning; planning for
what? You say, “You give me some
money and we will distribute it” Who
are those people that will give money,
and where will you distribute it?
You never know that. So anybody
can just plan and distribute this way.
Anybody can do that job.

1 do not want to go into the details,
but one thing is sure. This country
must have socialism and must have
democracy. We cannot get out of
that. That is clear.

An Hon, Member: How?

Shri P, N, Kayal: In ycur mind, it
may not be, but you are not a socia-
list yourself. You should know that
after Independence this country had
every possible chance to have a dicta-
tor who could do whatever he want-
ed to do or liked to do, but our lea-
ders did not do that. If they had
anything like that which the capita-
lists or others have in their mind, de-
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finitely, they would have sided with
America or the western blocs. No.
And that is why we are adhering to
the non-alignment policy. Because
you want to keep the balance of the
scales in proper order. Neither we
want to side with the communists nor
with others.

What happened in the last few
years before Independence. The first
world war was over ang the second
world war came and it was over. The
whole world was trembling as to whe-
ther a third world war would come.
If the third world war would have
come, the whole world would have
been destroyed. Definitely, we had
our duty to avoid war and to save the
world. If the world is not saved,
how could our country have been
saved? ‘So, taking all these things
into consideration, I say that you need
not shout about things or cry about
things, After all, we all started as a
poor country. Pandit Nehru made a
beginning; he started from the beg-
inning. What were we? We were just
slaves; a poor country, the poorest of
the poor. He was the beginner beg-
inning the beginning.

An Hon. Member:

Shri P. N. Kayal: You might say
so. You do not represent all. And
you will never be satisfied. You can
indulge in your extravagant nature;
you want transistors, radios, houses
and carpets in a day, immediately
after the date of Independence. How
can you get everything immediately
after Independence?

Still beginning.

Shri Ram Sewak Yadav (Bara
Banki): We only want food and
cloth.

Shri P. N. Kayal: You must balance
your requirements and plan your
minds. You cannot get everything
the day after Independence.

Mr. Deputy-Speaker: The hon.

Member must address the Chair.

Shri P. N. Kayal: I do not want
to say more. What I wanted to say
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is, this country is moving in proper
direction. But I would like to tell
you only one thing. Please be care-
ful about the administrative machi-
nery. 1 am giving you one tip. Be
honset to the honset officers. If you
give the Vir Chakra to the heroes of
this country, you must give Sadhu
Chakra to the sadhu officers, and then
only you can bring some incentive
among the officers of this country.
They are suffering from injustice. So,
you must also take care of the admi-
nistration from that point of view.

Shri K. D. Malaviya (Basti): Mr.
Deputy-Speaker, Sir, I do not propose
to deal with the technical and ad-
ministrative details of the two De-
mands that are under discussion,—
Planning and Finance. But I would
like to deal with some general aspects
and certain features about which I
have been talking recently both out-
side and inside the House. But for
the fact that 1 feel very strongly about
it and also feel that the industrial
policy resolution that is the guiding
factor for the entire economic activity
of the Government of India is under
test today, and under special condi-
tions of stress and strain, I would not
have bothered to offer certain com-
ments for the consideration of my dear
friend, the Finance Minister,

I said on a previous occasion and I
repeat again that this phenomenon of
economic concentration of power,
under our commitments of a socialist
society, is not a very happy affair ~nd
that in our efforts to build up a pro-
duction programme quickly, we are
ignoring certain very fundamental
social and other aspects of the features
that face the nation, and we shall be
doing it at our peril.

I would like the Prime Minister
also, of our Government, who is the
leader of the Congress Party and tha
leader of the nation, to seriously
think whether the time has come or
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not, when we have to do a little more
serious thinking, whether the mad
race, and the restlessness to go for-
ward fast towards increasing our pro-
duction in such a manner, is going to
bring socialism or to build that society
which we really need in this country.
From that point of view, 1 would like
to re-emphasise certain points which
have been occurring to me.

Firstly, speaking on economic con-
centration, I am afraid I do not agree
with my hon. friend Shri T, T. Krish~
namachari who under-rated the gra-
vity of the situation when these few
dynasties were built up, not during the
last 12 to 13 years, but even before
that. It is a heritage that has been
handed down to us, and it is an evil
which we must destroy; namely this
evil of letting dynasties grow in the
name of private companies and which
are now being called the people's or-
ganisation. I say people’s organisa-
tions, because the shareholders are
there. I do not mean to say that the
Government do not realise these
things, They do realise these
things, but they ignore the conse-
quences in their enthusiasm, Even
by our friends, the United States of
America, who are earnestly interested
in building up our economy and help-
ing us are gravely concerned. I would
refer to that friend of India, Mr, John
P. Lewis, well-known to Govern-
ment circles. He has been coming
here off and on and he has drawn the
attention of the Government of India
and our people to the gravity of the
situation so far as growing economic
concentration is concerned. I will
quote him:

“I have heard one particularly
gifted head of an American firm
that is conducting a major manu-
facturing operation in India say

that there are few things India
needs more than a strong anti-
monopoly law. In this case, I

think the American husinessman
is right.”
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In conclusion, he says:

“My hunch is that American
antitrust law may have more
relevance to the Indian situation
than most Indian lawyers, political
scientists, and economic policy-
makers suspect; that, nevertheless,
the appropriate prescription in
the last analysis will have to be
very largely indigenous. I am
firmly convinced, however, that
the whole issue is being dange-
rously neglected at present.”

He is not a communist nor is he a
fellow-traveller. He is an honest
friend of India who wishes us well, who
wants to help us in every possible
way within the framework of his own
belief.

Our problem, as a matter of fact,
Mr. Deputy-Speaker, of economic
power concentration is not merely a
passing phase of a newly industry-
developing economy, as is being
thought of, What is happening now is
something more than this. Our pri-
vate sector capabilities for power
concentration are unusually strong and
the system has been handed down to
us from the British business practice
carried on during our days of slavery.
The managing agency system was in-
vented under British traditions. It was
like the American holding company
which was meant for greater control
of managements over productive acti-
vities. The Indian business houses
have become adept, in several gene-
rations for building up industrial em-
pires. T can refer to all those concen-
trations of large houses controlling not
only through solo positions, but by
majority control of shares and such
intricacies about which now an ear-
nest effort is being made to restrain
them. But I am quite sure that we
cannot do it. Time alone will prove
that in spite of all the exercises that
we would like to do in order to make
radical changes in our rules, we can-
not control them, because the difficulty
is fundamental and basic,
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As a matter of fact, Mr, Lewis also
says that:

“Indian law provides no real
effective restraints on industrial
concentration and anti-competitive
practices.”

The proposal of appointing a com-
mission to examine the conditions of
monopolies, I am afraid, can be avoid-
ed and still we can go ahead, because
there is enough data before us to
come to certain decisions, T said then,
and I am saying it now. What is the
necessity of appointing a commission?
Government know too well where the
mistake lies and what is happening,
and what important decisions can be
taken to prevent these monopolies
from growing. But we perhaps hesi-
tate.

This policy of industrialisation,
which has given us a pattern of mix-
ed economy, is also working in a lop-
sided way. That is what my fear is.
As 1 said, I am not against invitation
of equity capital from abroad on prin-
ciple. Perhaps the peculiar situation
in which we are existing these days
demands that our pattern of invita-
tion of foreign capital should, from
time to time, be examined and there
ought to be certain elasticity about it.
But the way in which this thing is
being interpreted is making me afraid.
T hope, therefore, that the Govern-
ment will not make it a general prac-
tice and it will be done only on such
occasions where special know-hows
are really needed in this country,
where a particular industry is unavoi-
dable in this country under the pre-
sent circumstances, where we have
to convert or modify our industry-ori-
ented programme to an agriculture-
oriented programme. Unless it is ab-
solutely necessary, we should not
throw open the doors to invite foreign
capital in the way we have been
thinking because, as I see, our empha-
sis is not to be only on production, Tt
must be a production and distribution
oriented economy to which we should
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[Shri K. D. Malaviya]

pay our attention. If we ignore the
distribution aspect, then we cannot
build socialism. If we look at only
the production aspect of it, we wil] go
astray and after some time we shall
see that we are far, far away from the
conscience and spirit of the industrial
policy resolution to which I and my
hon. friend, Mr, T, T, Krishnamachar:
and every Minister of this Govern-
ment are committed.

Dr. L. M. Singhvi: How can you

bring about socialism by ignoring the

production aspect?

Shri K. D, Malaviya: T have not said
that we should ignore the production
aspect of it, What I have said is, the
great necessity to increase food pro-
duction. In order to increase food
production, we have to give a new look
to the entire planning. The present
planning programme is based on

rapid industrialisation and not on
rapid agricultural production, We
know that our bullock power is
wholly inadequate. @We can there-

fore never cope up with the require-
ments for ploughing power for 10, 15
or 20 years. We wil lhave to go on
importing foodgrains to avoid starva-
tion deaths.

Therefore, the entire shifting has to
be thought of. From that point of
view the entire plans have to be re-
vised. I am glad that our present
Deputy Chairman, Shri Mehta once
said somewhere in Calcutta—that day
I was also present—that we cannot
tinker with the problems today, we
must think of radically changing the
entire concept of planning or some-
thing like that. I agree with him.
Therefore, in that spirit T said that
the entire approach, lopsided, empha-
sis on production, running mad after
getting money from abroad, trying to
ignore certain dangerous aspects which
are implicit in our mad race for get-
ting money from abroad in order to
take our production ahead, all these
are wrong. In that process we are ig-
noring other aspects of it like the
social aspect, the human aspect and
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the administrative aspcct, other as-
pects where we can give impetus and
create incentives in our own country.
They are all being ignored,

Let us take the administrative as-

pect of it. I have been times without
number making my humble sugges-
tion to the Prime Minister, to the

Government, to the Members of Par-
liament. to my colleagues, that unless
you radically change this administra-
tion you cannot do a thing. You may
get Rs, 10,000 crores, you may go in
for dozens more factories and get
3000 more specialists from abroad, but
that will not do the trick because ad-
ministrative reforms are lacking
(Interruption). Administrative re-
forms are needed on a oolitical level.
We have to consider it on a political
level. Yesterday, I was not happy to
hear what my senior colleague Shri
Nanda said. He said tha* the ques-
tion is under serious consideration and
certain committees have been formed.
Of course, many committees may
come up as you want. But what is
needed is the political aspect of this
question. Senior seasoned politicians
who have experience of administrative
defects must sit down and see where
the imbalance is. Both in the Finance

. Ministry and in the Planning Com-

mission especially, and also elsewhere
we get stuck up and delayed. These
aspects must be examined now with-
out delay.

Sir, I will refer only to one other
aspect. The Finance Minister repri-
manded that there ought to be ade-
quate profit for public sector under-
takings, Let us examine it. The
Third Plan has envisaged a return of
a surplus of Rs. 550 crores by the end
of the Third Five Year Plan from all
public sector enterprises which are,
perhaps about 49. Out of them about
77 or 8 are still in the incomplete stage
and the rest have been completed.
They have all been put into one com-
plex—Railways and all that. This
Rs. 550 crores includes Rs. 100 crores
from
State enterprises and about Rs. 300
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crores from the public sector enter-
prises of the Centre. They have all
been bracketed in such a loose way
that the expectation is to get
Rs. 300 crores from the central
public sector undertakings, Rs. 100
crores from the Railways and
Rs. 150 crores from the States.
There is the condition of hetero-
geneity which exists in every
State. Why should this be forgotten?
In the Railways, new railways are
being built and we are not going to
realise adequate freight because of
lack of traffic. Therefore, the entire
concept of profitability should not be
based merely on rupees, annas and
pies. There is the social aspect of pro-
fits also. When we get into this pro-
gramme of public sector, we want to
develop backward regions. We want
new areas to be developed in a parti-
cular way. We invest money in a
long-term way so that profits may
accrue not in ten but thirty years.
Fven experts have confessed that this
Rs. 550 crores is a very big over-
estimate and that it should not have
been bracketed together into one
where some of the industries are not

- yet completed in their finalities. The
mistakes of Planning Commission
should be carefully gone into.

The fact is that these public sector
industries must come into existence.

It the Government would not have
undertaken this programme they
would never have come. Whether it

be steel, oil, heavy machinery or any-
thing, they would never have come
it the Government had not undertaken
this programme. The fact is that a
large number of them have now come
into existence and after some time
we are bound to make profit out of
them. My only submission is that if
we emphasise in the way that we
bave done without caring for the va-
rious factors and other elements of
profit which are inherent in it—the
gocial aspect also—we shall be doing
injustice to the entire programme of
public sector. That is why I said that
the industrial policy resolution should
be adhered to, administrative reforms
should be undertaken in a radical
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way and the entire programme in
which economic power is being con-
centrated at a few places. must be
cut to size. It has got to be cut to
size so that the entire progress of the
country may be assured.

For doing this, long periods, long
investigations and great exercises are
perhaps not required. There are
enough experienced and able people
who are assisting the Government
both in the Secretariat and in the
Government as a whole, They can sit
down and make a time-table. They
can come to certain decisions.

Therefore, again, in the end, I wish
to appeal to my hon. friend and to the
Government that the whole question
should be taken into consideration i.e.,
the social objectives before us. That
objective is to build an economy to
which we are all wedded and that
cannot be done if in a lopsided way
we only concentrate on certain phy-
sical targets of production without
looking to the dangerous aspects of
concentration of wealth. This is all,
Sir, that want to say.

St URTEATAR (FA)
TFATAT A FNFT HHT TG : |
T Fearfy el ¥ 3= HrewgAr=T: 1)

. JqIEmE WEISd, §9 WA H a7 qaqrav
Tt & f Y wsw ey e & fawde
FIR FIAT & JAET GLUT T FAT EY
g ¥ gt @ afes w94 F g
§T IgET FEom g 20

#Y 79 waw ® et faga o s
gy § ot W # FEr W@
o arrar 1+ arfed afsw g S
2 @ fme @ & ™ W
gt ¥ wwe wyq e s
e & | AT 7 AT ) FFAT G P
W i FAT F) AAGT &, T€ QNS
JAE qF ASAT A ZAT 1 W
FI sufaq dioT ana § ? FiY F1 A
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I foraw amg arar & o S ¥ o
FX AL 2@ §, T T3 Fw waw ¥ 45
F ATAAN FAR § | gHA F w4T 9
¥F @ FLFT TF AT IgF 97 Ty
&7 Fumw g fr T 39 da< wfys
qF T EM AT F fr washr F 1 Ffwr
st fagr g, 394 qgqr § 48 qy
g | zafay Frsrar 30 9 N safey §,
3 gavy safe & Fa9 wwSd ¥,
Frdt ¥ af (7@ o &, Fawrfeafr Frr
far T € A I W A R AW
fear st &1 zafay ard St Aiwar
g AT ATFT G AT |

1S9 FF q4 ? 39 Ffw wqaq
¥ A wF Froarar o dav T4 g g
1 A0 740§ A0 IEY F P AT Q¢
MF 9 garg aE F(fgy | 97 T @i
M FEg IoTH QAT g T2 IT AAF
FEAR § IT & 7@ I8 F FIA0 AEY
JAY T T6 NI GET ALY ZT AHAT
21 waaT Ed F Y Ay ¥ Ffw
wa @gr F fear war § 1 AfwT IJQ@
ST FT FIF & AT AT AT & 1 A
AN T FARE 1 @Y WA T F Al
¥ gt AR T &, g HIR A<
& Ser &) gar, qvd), o i W
2137 § q@t fr &% FAX &Y af A
®1 & ar F |

Aoromo T W@ faA¥ & am
¥ Ay 7@ foy &, durae e e
g far 1 a2 9 w23 T BF sroey
TFTT & IE7 a7 F4 | 39 aF a gav
& w7 AT g Fr w9 ¥ ) A
TATT TF AroIoqTo FY | TEFA §
ngq 2 ®Y Fmr @oromwo R
Eieinil-caedl: B Ci g B AU e e
JAATEA | AT AV TA AR FYA AR 9
qIY W G 9T | FFA A B TF AT
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FAH! | TTAT F AT F¥ A7, 9 A
T AT G | FF FAAT AT § TG

ET AT GIAT §, TIA TN TE AT GIAT

g Famn @RT ¥ free o9l
w1 % 1% gF srg 9% 9 i 9
e f # e S AT o A OF
T @ I | FZ AT 9ES &Y ¥ WA
FIOTAT FET , I F FAT FJT
| HIEHT 39 A F HT $F I TFAT
2 1 39 a® ¥ safyaqt #v 33 fawm
| FACATAAT B | AT FIF F AT A
faafar & 9% ® & & grg gFar
8 goa gt | & g ¥ wgAr g O wdw
FER T IF F T FT aG ¥
FHRT FT T A4 & foy oy faar
FTAT A FZITT H) { G0 K7 T F2I7
g afe e 92 Sar g g1 g |
o7 S 'OAT FARAr & TR oA
Y ag w7, ®|0 H, fAFar & | 7t
F ool §3 ZT ¥ AT I9F Ta-
N 93 3T & 99 F Ag 5 6 WA
F F AT AT AT FOF IAR
&1 & &1 wOAr AH A omEr o F
oY F 0T, FA AT IEEIT
X Har g | & wgan g fF o F o
39 ag & oy 1y 3¢ § fm afe wr€
FIFEM AT ¥ & 5 F17 7w
F GFAT §, o Yo FAT FT TFAT 3,
BT ¥ ¥ URHY §, W & gAr
FAT FT HAT g | TF TFC &7 I
T FEy § | zafed 3T FT F2T F IF
FE IR FART AT AT AL FART
F AT T §

oS fFEE & g 7w T Q9 ¥
TAF FIOT § | 9T A qF § T FTOT
N R a8 2= & fr gusl a1 qfw iy
F Av AE & Ag7 ¥ oyl 9% | v Ay
Tt § fF ag et I ot 1 o
g frear aFar g i amal oFw
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wfin T8 @ e § oA g @ A
qona HT g F A & & o6
weta ¥ o w7 2 fF fraar o
T AT | TR F TS F A Fw=
g o wwm w a7 A frer g
qre T et 2, sremn i 7 frerar
:glgfmm%ﬁw%mﬁﬁl
auiFTeT wfgqmw § & ¥ @ W
faar a1 | #% FEy oo fr & o
argaT g fr o & frw R § e
SO w7 Ag wERT & T &, AR
@ #7 I fear o | AfFw @t
S ST &3 ¥ SR W F FE I
&% foar gafed fF goee &t Afw
T I T WA g | F AL AU
fF g &1 a @ T o
g & gort | FF far I3 F ) 9T
% 3fv & gravg § MY W R ¥
afel #r g wET S i &
ST g a9 dF FTERT T FH AGH
@ TFAT & | I IR FT AT QIR
TEY ey, I 9T FY 7E 9 FHA
N FfT & arg ot FHATQ § F TE
e 1

g1y fawret Y 2@ Afy 1 T
qd & | wFar @ q9 & AfEw
for w7 Gget g ¥ S@IE w
& fr a1 ok gud g fow Y
TR AT A0 9T qgF F A aOF
T wE ¥ § ) 9T ¥ fEa
R qge Yo o W TUR g THY
ot & 1 gul 2w 7 & o ofw S
R e, FT AR W ag
¥ o wfw & F17 & 3G /T TR
awr 43 gu & faet & 1 A SER
# 97 ¥ qu FA foedlt §
I | W AT [R5 T
§F aRT &9 #fwdh oW IOw g
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agraar faw g3ft | &<t § foar gom
LR

T aF F fad fram & fF ag @O
T F9 F 97 AW § fir a7 AR
I & fog Sw@N @ 2 ) QEr BT
W & | OO T WT g, ;W &
AT S g a8 IfE w1 FW T
a7 | fFg TS gHIR HeAT W Nha<
ar S wwx & T A FT T &
7] & W g, feeg wwew ¥ aww
T & | ST F T ¥ FB FAT TG
T | & wew g R F 9w g
& AfF straor & T T T FIT 0
frr e & faamr E ST F g ¥
FH T qI FAfF TG § Fofad
MY & OAE awT g grr |

F Fmar g o o A @
g & feft gdvw Aaw g fF
7g WIS 9 TFX § gAaTT & | AT
gAR AW # fEar S ghr &
BR T }Q FUS T AN FT I
BT & | 3§91 F SR Soft 7 SareT
TET BT §

0% AHIE @9
il

35 Y,

= aR@EATT  HAF & 1§
g ¥ gWR W FT W AT
frey agT g FT wWTE , At wETS
%1 59 ¥ v o *fad froaa
wgl ard ghvn ¥ waEifuw &0 gw
gagTE § | 99 F QU gw AT
fasreft @@t I FT Y } fF @
T T F It & W S § Iwn

F or gt § afew 3 a3 wfow

farsteft €Y &% gt G F< q% & 1w
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FIO & fF w9 AT AE FT AR |
FIT A & fF Y s 3@ A A
AT TE & IT F FIHW O AT
T 1w T & Fraor ey
faeet & =7 & ifed | o W =R
e § AT ARl A wfsat #
Tegafa F R F, Jwax qifwanie
A Bt F farehy ot @ E
¥ FEam g 3w A g9 0 A
¥ o wfey fr 7 o= FX | 7@ A
st & 1 gw A q99 T & fEar
we A ¥ rd o o & 1 ey
T wdf fFar owr 1 W sawer ¥
sarer fasel o7 7 g3d § IR 99
W R F T H o qwy § 0
q TgEdw @y # o e
} Wi fee w7 & 2, AR ww
ﬁmm%@o o HTo
¥ IS wm facy &0 § W R
%Wﬁlﬁmaﬁéﬁ,m
wfoar Ate T8 3, 97 ¢ faoelt 7
W G | oy S FY e
& AT A FT qq@T qFAT E | T
9T & T I o =T fadiw F Fr-
fer &, fafrex aga @ fawfan 2,
O FgY & fir Frfreex wgT ¥ o A%
¥ A fawreh | oww & W W @
qE T WAl W ¥ T THI &Y A
F7 &0
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g,

F mag ¥ g feafa
7§ fr ook 2w & At A qa
o T faear | forer e
afg T AET AT T A
faaar oz =fm #1 oo =fed
I 1 ey W A faem | §B
A TF § S mAwa ¥ wlas a@r
oy § W Tl e W1 i ¥
9TH T a3 § fF oqd T } ),
AT 99T AGF § | AL WIS, §IST

447
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AT FA | F A A § gEET
AT & OET |

SRy AT I (FTgeT) oo
e &y £ 7

N TRATART WY FE AT
TETIAT T FT qFS | FE § TG AT
T qFAAT FT G | GG, FE G
FT aFAT |

!ﬁmmm:mzqvm
13y, faad mowr smar amd uT
Eicll

it TRTATAR ¢ & FAT S0EAT
W€ T, f5 oW ot & & & aw
TeFd ¥ FHIAT AT FT WA F, WO
1 F ATIVE | [T WK I Ay @,
FLART | FT FT G T |

qF AT qI€q ¢
1o |

T FqT AR

= ARACAE © F7 g qFT FT
T WEAT T ¥\ A T e A
HTIT FTTHT FAT AN | TS 21 &
019G § T @ 38T § AT v
WAy @ o g R ogw
A H@T § | WX AT qZ T ATHT
2 d( Fxgfaee FE T AT F4T FIN
T T IAR( A TG L T, 93
T X WA, 1 T F@ 747 | U gl
F 3R W FweT famer Aty afEw
a8 W frerr § 1 fRT q8 T w= w7
T frmar g o A 43 g}
o ave goeT FaeT & fF gt # ar
T & AT FaF T AW fowww F
T A BT AN GOMT TG AT 2 A
T T q9 gFAl | [} @ § )
HIARTT T §Y AT TS g 2 afm
g afFw T afwm &1 w1or
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2 W WY A ) waw
oficg 71 g e & | R A g F
saq F 37 § foqw 41z gy @ I
TG FT FAT 9 TAT FI9 F | AfwA
ol R A g A D
Atz forfery TET & | 39 AT F wEWE
o &g | %t 59 ferfn § wEdmd
e &1 AFAT 8 | W WEWE F qH
FTAT & A1 FAF A =R AT T3
AR FAC AT A FIA E AT TE
orfFr wF g1 FIET qAT /A | ATH
TE UF A F TE a7 9T A AR
R E 1w agAd &1 g, FE A9
FTE FETIAFTE | TFF ATH
TFET F@ AIT | FAL TWT FT
T gE & e ATl 97 7 I
g £ | W1 WIHT AENE
g% &7 & qt TAE fd ot I
F AT LATA EAT G 1 WS &l
AT I5T FT ACHTT qET AT AT 7
S 7% AT AT & F | gL A A
ﬁqmﬁﬁwéélaﬁraﬁmaﬁw
wE

0% AIAAG qIEW . HAT AT AT I

g

= qRTAAATE . GAT ST R A
g1 afz 77 qvg FH 99T g q T
g oafagt F frar gam @ owe
UF qEATY w1 T T AT § AT TT
fergT 3@ #7 T@T AT §, T T AR
F A W qw g 3 few wmar # )
A F11 AF TG T Aoy AT | FEN
afzar T ®19 ST AFAT | TE WERAT
Ty & Ay av g1 g TR & | HErAT
W ¥ o TG AR T & A fwar
NI 1 WA
AT F AR 9T FF AT AR G
Y v § I & A TG AT Ay
F AT 9T @ T G g Al

CHAITRA 27, 1886 (SAKA)

for Grants 11514
IHAYE B AT TF AT A9 £ 1 T
T AFAT |

# T3 ga™ 7 wgar g oy
A7 e fom 9 1 ww oWt F
IA i 3T & GfEEm 7g w4 2,
Afew @di ®1 9Ot o gl a2 WS
% afe syTwt &4t B dET agn
2t TR gy fard oy waey 19T
ot g ¥ & fagw ¥ aw 1w
Z 1 3 g w1 o@er waE §
3z fm Tl & i g1F @7 F a7 3y
FET A & OF g6 T daET q@mT )
g §F {F7 =AM, AR FHT AE
o FFAT | OF Ao g7 4 fF &7
¥ A gMT wgar wwar , Afew &
IAFT T AR g fF AT A qe
T ' fFEE #1ouw 3T oA
AT 9FAT & WY gELT TAIT HRTT A
ST 2927 dfo Sto HWlo il 1 27 2
FATFTCTT AL | AL FATA A |
&M MF F g6 qvE OF daev W7
a3 & | fFaet ¥ @3 we ge
I $F27 ALY A AEFAT | AT AT
T dargT FW I5T T@r 3 AfEA
It g FroFE qrar g

ooy AT Far ¥ fr amafe a
g T AT ¥ Fer 7T & OF gaF fag
AT AT | T AT A qARA F ALY
AT | TF aE A HT AT Y q$T &
fag st wiwy & o1 gl aew
g f& sz gzar SwEm | gg w= i
AT FY TTH AT | af waET
safg # QFw g A sar #Y
w41, ¥FA F) fager @, fET
TR QT A7l FT QFA FV AETEEHAT
T

AT wTA & fog wat voa farwt
F\ 3 & AfFT R TeT aRraa fEaa
F) @t 3 ¥ @ ag wow fag samar &
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STTRT ITEA T F T qFaT & | Afew
/9 TAT A F | 77 gATE & OF 7w
TR AW i ag Fram ) W g §
T Iq 9 ag Wfaaa wne fF afz gav
wfT gFg Searew A FIT A wgrEaT
TR FT N G AT THT o ;ST
HTTAY | TH (T F a7 fwar saqrar
FITIT I FIF § AFAT & | & Fgar
g fr fram &Y Y sgmaT &30 1 o
g feara & ay & fF ag samar @
FTET I F* 2 | AFFT IT+) Ter-
aar gt &1 I |

# groR foew R F uw @
“gara =rgar g 1 R I Y Ay
grar 41, a8 T W 9FFL AT I
grar a1, e 99T FIF F wfa-
Frfl 7 9% Freg At F9q fag
17 ot feafa & ag =W f|@ g ?
o9 AW F1 wE giaar 78 W A=,
F frg a<g Q@ FT9 FT g8 | 93 T 1%
faar ¢ :

FecaT AT Sear WAL, IR A,
qedeET AT, FHU AT IITIETH )|

ZAR TF TG ¥ AFT aRAfT TF
1 G Y FTH FIAT TIGY, FaT FICA
FIor FCAT &1 g s =wfeg | FfEe
oo AW § #g A4 7 747V & fF N gy
- FTH W & I 9T WX NIT 9 7Y
frerar YT N FAT FIT FIQ § STH)
sareT ¥ st fawar 1

T FISHNG AR 5 | 7o NA-
ard wfq fex gady § | afvw ¥ Fiwamd
g frg & fag A & ? T wAsa &
farg &\ &fwwr # & qo a%ar g 5 ag
aqer &6 g wifgw ¥ TEw fag
ST e F 2K fraw & 1 g et
¥ g wr Mo qar @ & 7 F
M3 F 9T WA F AT I § 77 A
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&Y T FFAT | Ff HTIX FSAT F) TEA
FTIT G AN T ;AT T Y 1T F FFT
& S WY HOT ST G0 |

15.36 hrs.
[Surt THIRUMALA Rao in the Chair]

Ty safad &1 AR FTH AT G207 |
HTFT T A srpaeT gy §
% 3+t w9 T gy & Yo
g 1 7w ) e Fiame a7 e
oTaT & 7 3 F7 Fa9 FIIST FTAT FIIT
Y § | 39 A9 Y A qEAT A
areT A4

oY wrawFa § wfaw Neow @
¥, THY wgrE FEAT 2 | WYX 9T AR
F T FF AN FT SITET § SR
W EAR GO F aga #9 W § | frm)
STTT § ST fHea & g I F qrH}
afas & sfus Fro9 @l d@T 2
gEifere i aedt 7Y @t | e s
AT TR F  fF arone § gsmr
T AT GH AT FEQAT g1 qHAT & 1 39
U9 ATOH O sHaTgr & A1TRQ
f& T woeY srawmaa ¥ wfus arer
TH | IWAE Y TS g qFAT |
AfFT 7T @ W g7 AT AT 9T @
& 3 IRIAT @ S, AT WIT wHAT
% IR AT | & 1 6T 2w A ww
LT Y NI |

q1 & AUy F3 @ v F s
FISAT F) THT FA * o Ty HL-
fagt &) ot @ STfRw 1 S aF W
afrg A F 7 FIH 9 AL TS
T qF FOHT ASET TFT T 8
gadt | gufae & e gfas @ 4
A g agr fraea F< wrean § fF e
Y & FHFW aIw safway w) afas
wee & | & agan g f af oo o aw
sREl # favasaial w amI I9w
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IT FAC F AT qAT F FEIT ST F
19 R AW &, a1 3 fawasat st w0
1 1 7qC § w3 fe@r ga foraa =7y
F FAATT AT CF AR H 1 & 1 T
grefaal #1 #wowl AT A Ty,
g A7 e §

Shri Surendranath Dwivedy (Ken-
drapara): Mr, Chairman, Sir, within
the very limited time at my disposal.
I would like to touch only one or
two points. Recently, we came across
a news item that the Ford Founda-
tion team that recently visited this
country found out that there is tax
evasion specially in professional
classes, like, lawyers, etc. The hon.
Finance Minister also seems to have
admitted that there is tax evasion to
the extent of about 40 per cent in
this country and he is trying his best
to see how the taxes are collect pro-
perly and what remedial measures
could be taken. Several times this
question has been raised and, I think,
by and large there have been some
attempts to remove this difficulty, But
with what success? Probably, the
success is not as can be noted. The
whole question is this. It is not that
we do not know where the tax evasion
takes place. But unfortunately this
Government do not want to take ac-
tion against the companies or persons
who, according to the very material
in their possession, have violated
either the foreign exchange regula-
tions or income-tax law or all laws
that are prevalent on this financial
matter.

Sir, in this connection I want to
bring to your notice certain things. We
have been raising in this House very
often about Bird & Co. This
matter has been engaging the atten-
tion ot the House for the last two
years. Last time when we raised this
question, the Finance Minister said:
‘Do not think that some pressure is
being exerted. If there is anybody
who is not amendable to pressure, it
is my humble self. I shall see that
nothing is done under pressure, and
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everything will be done according to
the process of law.” But what has
hapened so far? Some execution pro-
ceedings are going on. On an earlier
occasion when this question was put
to Shri Bhagat, he just evaded the
question by saying that the books
seized from Bird & Co, did not con-
tain the names of any Ministers or
ex-Ministers.

The Minister of Planping Shri B.
R. Bhagat: It is not evasion. It is
a clear answer,

Shri Surendranath Dwivedy: It is a
categorical answer, and very clearly
done saying that it is not in the book.
Actually letters are in their posses-
sion. It is one about thirty lakhs of
rupees and some of them in foreign
exchange. The letters are, I say, in the
possession of the Customs Intelligence,
These are letters exchanged between
the chairman and the General Mana-
ger of Bird & Co. Stories go round
that they implicate even the names of
the ex-Auditor-General, ex-Chief
Minister, and so many names. These
letters are in the possession of the
Customs Intelligence. Why did they
not give them to the SPE. or hand
over them to the Police to make en-
quiries about it? Is there any such
letter? Where from has this money
come? I want to know that.

There are so many instances. We
have been pressing about some other
companies also. It will be ultimately
found that all these companies are
involved in great conspiracies to cheat
the Government and make money. I
do not know why Government is so
soft in the matter of taking action
against them.

Then there is the case of the Bank
of China. Shri Bhagat would remem-
ber; Shri Krishnamachari may not.
This question has been hanging fire
since April 1962. The Reserve Bank
made some enquiries. It was found
that there had been some shady trans-
actions. From the Bank of China
money was advanced to some persons
end institutions in Tangra in Calcutta,
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which did noi exist at all. Now it
has been found that lakhs of money
were withdrawn before the general
elections in 1962. The names of per-
sons have been given and they are in
the possession of the Reserve Bank.
The names of some Communist lea-
ders are there. If I am permitted to
read out these the names are those
of Shri Jyoti Basu, Shri Snehansu
Acharya Biren Roy, now a congress-
man, and also the National Book
Agency and the company which brings
out BLITZ. All these names are there.
One Promod Das Gupta has taken
money. It was even stated once in
‘he Bengal Legislative Council by no
less a person than the Finance Min-
ister himself of the Bengal Govern-
ment. He said: “If we have arrest-
ed some persons it is not because we
have some grouse against them, but
because of positive proof against
them.” 1 want to know whether that
inquiry is over. If so, let us know
whether they have come to any con-
clusion. or whether these facts are in
their possession. What are they doing?
They are doing nothing. This would
show how money is passing in this
country which possibly does not be-
long to these persons.

Now, another instance. In this city
of Delhi there are two publications.
One is ‘Link’ and the other is ‘Pat-
riot’. One is United India Periodicals
publication and the othtr Raisina
publication. They say ‘Patriot’ is a
people’s paper. I have got this from
the records of the Registrar’s office. It
will be funny if you go through this.
It is really a people’s paper because
it is a limited company in which even
the Nizam of Hyderabad has taken
1,000 shares. And the Chairman of
the Communist Party also could take
shares worth about Rs. 30,000}-,

Dr. L. M. Singhvi: It is an aesum-
ed name.

Shri Surendranath Dwivedy: At
the Party meeting he said: “I have
done it”. But here they have put this
pseudonym—S. Amrit. The address is
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all right—9, Kohinoor Road, Bombay-
14. It is funny.

If you go into it, you will find that
the United India Periodicals Private
Ltd., which has a paid-up capital of
Rs. 8 lakhs has been given a loan by
the Central Bank of India to the
tune of Rs. 15 lakhs. Op what secu-
rity, or on what assets did they ad-
vance this money? What is the cost
of that great building that is standing
there? Where has that money come
from? Is it only Rs. 8 lakhs or Rs. 15
lakhs?

Shri Bade (Khargone):
taken any security?

Have they

Mr. Chairman: How is this rele-
vant to the discussion?

Shri Surendranath Dwivedy: It is
relevant because when black money
is passing and banks are advancing
money. these people are not taking
note of it. I am again pointing this
out to them. I want them to enquire
into the financial aspect of this mat-
ter.

Shri B. R. Bhagat: I! he gives
notice I shall enquire about it from
the Bank. I cannot give a Tteady
answer,

Shri Surendranath Dwivedy: He
can place a statement on the Table
of the House. If you go through the
names of the shareholders of these
companies such as the Raisina pub-
lica‘ions, it will be interesting. There
are some monopolies. And we are
against monopolies. We are accusing
the private sector because the trans-
actions there are almost like family
transactions and they have their own
directors. But here you will find that
there are relations or own men OT
even employees who draw very small
salary; yet they have been able to pur-
chase shares worth about Rs, 10,000,
Rs, 15,000 and like that. This Promod
Bannerjee, according to this statement,
has purchased shares worth about
Rs. 2 lakhs, I want to know how much
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income-tax he is paying. I want to
know whether all these persons whose
names appear in this list of sharehol-
ders are paying income-tax. Are they
being taxed? Or, are they left scot-
free? Wherefrom do they get this
money? Therefore, it is not only in
the private sector, but here also in
the name of progressive leftism. doling
out every day sermons to everybody,

_shady deals are going on. Same dis-
honest tactics.

Dr. M. S. Aney: Wors- than that.

Shri Surendranath Dwivedy: Worse
than that, as Dr. Aney says. This is
happening under the very nose of this
Government. The Central Govern-
ment take no notice of that. I want
them to go through the entire thing
and expose it. Whatever you may
say. Government are not making any
sincere attempt to locate tax evasion.

Dr. L. M. Singhvi: They are in-
sensitive to certain odours,

Shri
is so.

Surendranath Dwivedy: That
I want to speak about one more
impertant matter. The Finance Min-
ister announced sometime back, in
the course of his budget speech, that
he i going to appoint a fourth Fin-
ance Commission. What is the com-
mission for? What is the purpose of
having this commission? The hon.
Minister has said that in spite of the
grants that are given from the Cen-
tral finances, and in spite of the bor-
rowings that the States are resorting
to, still. it is a matter of concern that
the State finances are not in a posi-
tion. Why is that so? Have we evo-
lved any machinery to check whether
the money that we are advancing to
the States is being utilised for the
purpose for which it is meant? I
would submit that that Is not so. In
many cases, the money is being divert-
ed for other purposes. What check
is the Centre applying in this regard?

We have already had three Finance
Commissions. and even if we have the
fourth Finance Commission. I do not
think that it is going to solve the pro-
blem unless the Finance Commission
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takes into consideration the financial
capabilities and needs of the States
concerned from the point of view of
regional development and on that
basis they decide how much money
will be spent in a particular State
during a five-year period. If that is
done, then all this rushing and man-
oeuvring to get finances somechow or
other from the Centre, in order to
project some schemes will not arise.
As I have pointed out earlier, some
projects are being worked out in the
different States. But the Governmen;
here say that they know nothing
about those projects. But the money
that they give to the States is utilised
for projects which ultimately would
appear to be useless. Who is going to
pay all this money? Who is going to
stand all this expenditure? It is the
poor tax-payer’s money which is div-
erted for whims, which have no rela-
tion to facts.

I am glad that since the new Finance
Minister has taken charge, there is
some re-thinking going on. I do not
know whether this process of re-
thinking is limited only to procedural
matters or extends also to policy mat-
ters. Of course, as soon as he took
charge, he was bold enough to drop
certain unpopular policies, and that
was all right,

But I hear so many other things.
There is the question of the Planning
Commission and the Finance Ministry,
the discussions on the Demands of
both of which are taken together now.
There is a lot of report in the press
indicating as if they are thinking that
all the executive functions which the
Planning Commission is having at the
present moment would be withdrawn
and the Planning Commission should
be made an gdvisory body. I would
welcome if any such thing is done, be-
cause the Planning Commission itself
has become a great bureaucratic mac-
hinery now; in fact, even the hon.
Prime Minister. the Chairman of the
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Planning Commission, himself has cri-
ticised that. At the samg time, I
cannot understand why the hon. Fin-
ance Minister has rejected the sugges-
tion that the Planning Commission
should be a statutory body. If at all
in this couniry we want to get expert
advice, the execution and implemen-
tation being in the hands of Govern-
ment entirely, then it shoulg be a
statutory body which can invite to
its fold all talents that, of course,
broadly speaking, agree to the general
principles of our economic policy and
political development. Unless that is
done, there will be no improvement in
the present position. Today, the Plan-
ning Commission is nothing but an ad-
junct pody of the Finance Ministry.
The Estimates Committee, not today.
but in 1954 or 1953 or even before
that, had asked why the Prime Minis-
ter shoulg be there as the chairman
of the Planning Commission, and why
there should be so many Ministers in
it; they had suggested that all the
Ministers might resign from the Plan-
ning Commission and it can be an
independent body. Today, what do we
find? We finq that Ministers are
there 3s members. And it is not that
the members gre selected according to
their ability or specialised knowledge
on any specialised matter, but as Gov-
ernment think fit, they appoint mem-
bers. Thisg necessarily results in the
present unhappy position. Again, as
has been pointed out in the report of
the Estimates Committee presented
only yesterday, the rural works pro-
gramme also was being carried out by
the Planning Commission, as a result
of which even the money that was
provided could not be spent.

So, let us decide first of all what
the function of the Planning Commis-
sion is, and what control Government
will have over the Planning Com-
mission, Again, will it e an in-
dependent body or will it be just a
department of the Government of
India? That is the main question
that has to be decided. If it is to
remain an expert body, then it must
necessarily be a statutory body which
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will have the freedom and in-
dependence to judge matters on merits
and then give its opinion, it being
left to the Government to see within
their capacities whether the machi-
nery at their disposal is in a position
to carry out those programmes.
This independent{ body may also
decide on the priorities, but which
priorities Government will be able to
take up ultimately is a different
question altogether. If these things
are decided first of all, then you can
have more co-operation and more un-
prejudiced thinking about this matter.

In conclusion I would like to refer
to one local matter, because I under-
stand that that is now being done all
over the country. The LIC is an
autonomous body, but yet the Mini-

ster has some control over it. The
LIC has done very good work and
very creditable work at that, and

there is no doubt about that. But it
seems that it has gone into their head
now that they must centralise every-
thing. There is a proposal now to
shift the divisional offices from the
district headquarters to one big city
where probably all the babus want
to be.

Shri Ranga: Multi-storeyed build-
ing.

Shri Surendranath Dwivedy: Shri
M. R. Masani was referring to the
position in Rajkot. 1 may point out
that now the office from Cuttack is
being shifted to Calcutta, I am told
that in Orissa, the business is about
Rs. 8 to 10 crores a year, and cven
the investment is about Rs. 407 lakhs.
It is in the admission of the LICit-
self that 70 per cent of the policies
are new policies. and about 38 per
cent out of them are policies in the
rural sector. If the rural people have
come nearer to the insurance business
it is because the offices are nearer to
them. so that they can go ang pay
their premia and attend to other
things relating to their policies with-
out much difficulty. Then the question
of language is also there. I have often
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received complaints that even in the
small divisional offices, if the officers
who are posted do not know the
local language, the policy holders find
it difficult to deposit their money
and get the receipts. So, more and
more attempts should have been made
to see that the local people are draft-
ed to this organisation and more and
more branches are opened so as to
facilitate more people taking to
insurance. But they are now follow-
ing a policy of concentrating the
whole thing at one place as a result
of which, I think, insurance business
will not prosper; but I am afraid that
it will hamper the further progress of
the insurance business. I hope that
the hon. Minister will impress upon
the LIC not to go ahead with this mad
new venture but rather open new
offices in more places than at present.

Mr. Chairman: Is the hon. Finance
Minister replying to the debate just
now?

The Minister of Finance (Shri T. T.
Krishnamachari): I woull not take
more than about 30 minutes unless
some new issues are raised. I think
one or two more Members could be
called.

Shri Surendranath Dwivedy: At
least we could have got a little more
time. We were racing against time.

Mr. Chairman: Since there is some
more time, I shall give opportunity to
one or two more hon. Members.

Shri P. R. Chakraverti (Dhanbad):
It is an upheaval, an upsurge of
humanity and the emergence of social
forces that are coming to the fore and
are making themselves manifest, and
in that context, the Plan and the fin-
ancial set-up have all to be worked
out. Today, if we consider those fac-
tors we find that we have to tackle
with very serious problems. The other
day, you know, a learned person as
vou are, Mr, Julian Huxley remarked
that it was a revolution of rising ex-
pectations; a hungry man says ‘I
ought to be and can be fed’; the
illiterate man feels that he ought to
be and could be made a literate man.
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Similarly, anybody who is in the
lowest rung of the ladder feels that
in this new set-up, he must have the
conditions favourably in the process of
development of the society. We have
accepted that; we are working for a
democratic socialism. We have ac-
cepted a certain way of life. Through
socialism, people have achieveq pro-
gress, but there are so many countries
which are not socialistic put still they
have achieved progress. Again, coun-
tries avowing socialism but not demo--
cracy have made progress. We work
for an integrated form of society and
at the same time we have to achieve
certain objectives in termg of demo-
cratic socialism.

So, in that context, I would say
that the picture that is presented be-
fore us, the social set-up in the econo-
mic hierarchy is not so happy. 17 per
cent of the population are landless
people. 48 millions of people are
equally suffering. These 48 million
people have been shown as agricul-
turists, both scheduled castes and
scheduled tribes with very small
holdings. What is the total amount of
land available to each one of them?
He is not a landless but a land-own-
ing man. One bigha of land is as good
as nil. They are in a miserable condi-
tion. In reply to my question, the
Minister of Rehabilitation when I defi-
nitely asked, when in the Third Plan
indications have been positively given
that the weaker section must have
some facilities for housing, what was:
ithe amount spent on housing, he said,
“My experience is very sad—that the
attitude of the States was somewhat
different; we can only offer them
grants and it is for the States to work
out schemes”.

Sir. when the Planning Commission
is there, it is for it to take into ac-
count all these factors and to persuade
the States to go in for the schemes
so that the weaker sections too might
be placed well in a developed society.
This is the only role that the Planning-
Commission has to play.
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Similarly, when the financial aspect
of the matter is taken up, a question
poses itself. Attempts are made to
assess the revenue pnd expenditure.
Then the tax structure is worked out.
It is not so easy as public finance. In
that context, we have to see whether
the lowest man gets some kind of
consideration. When I was analysing
that factor which is called in technical
term as L.ING. term—(Low Income
Group), I asked the officers and the
Ministers as to whether the public
bhave heard the term L.I.G. Even Mr.
Bhattacharyya and other learned
friends could only say that there was
a term ‘L.IC. and not L.I.G.. While
there is provision for houses for the
‘low income group (drawing Rs. 6,000
per annum) no such provision is made
for the middle-income group.

16.05 hrs.
[MR. SPEAKER in the Chair]

Principally, no houses have been
built for this group in the State from
which I come. I have got a chart
with me. There is building scheme in
Bihar. It did not get its due share from
the Centre and there is no specfic
allocation. There is MIG scheme for
those whose income is above Rs. 6000
and reaching Rs. 15,000 per annum. Tt
is the duty—bounden dutv—an ines-
capable must—of the Planning Com-
mission to study these social factors
and see how these schemes are work-
ed out. The man getting Rs. 6,000 per
annum finds it impossible to face the
existing cost of living. Fixeq income
group too has to face the price struc-
tire as others do. Then some ways
have to be found out. There is a
technical word which I would try to
use to-day—perhaps Prof. Ranga is
well-conversant with that word—and
that is this. In Bengali, it is called
“upri’ meaning stealing (churi). In
Bengal it is often asked as to what is
one’s income and how much upri does
he get and what is his extra income?
"Would you allow 3 man in a society
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which is working for achieving socia-
listic objectives, which is working for
democratic socialism etc., to count his
richness in terms of this extra income?
So, to-day, the fixed income group
with Rs. 6,000 per year finds it diffi-
cult to face with the present price
structure.

The other day, the then Planning
Minister—now fortunately he is the
Minister of Home Affairs—made a
very pice statement while he was in
Bombay “we have fulfilled the target
of planning in one sector namely the
population sector. In this one parti-
cular sector we have overfulfilled our
target, while in all the other sectors,
there is a shortfall.” Now, there has
been an integration of gepartments of
Community Development and Coope-
ration with the Ministry of Agricul-
ture to boost up the agricultural pro-
duction. Now the Ministry of Agri-
culture has come forward with a sug-
gestion that we are trying to boost

up the production. At the same
time they should see as to how
far India can be self-supporting.

Now we have P.L. 480 loans. You
know we have to pay it back with in-
terest. What should we suggest then?
The Finance Minister is supposed to
be a very learned man. I would sug-
gest the following: —

(i) whether it is necessary for
India to import foodgrains at
all or whether India should
import fertilisers rather than
foodgrains? = and

(ii) whether India should encour-
age the use of traditional
manures viz.,, cow-dung and
other things.

There is a positive suggestion. There
is production of low grade coal in my
constituency and it is largest in India
1 think the low-grade coal should be
used for domestic consumption. By
giving transport facilities, it can be
used in Delhi, UP. and Punjab and
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other places in place of cow-dung anu
other things which are now used as
comestic fuel. This should be used
as fertiliser. There are three alter-
natives viz., either we should usc iri-
ditional fertilisers or we should impor.
fertilisers or foodgrains. The best yi-
ternative is to use cow-dung and other
things as manure so that P.L. 480
assistance may be eliminated.

These things do not find a place
when we find from the statement be-
fore the House that India has import-
ed 18 million tons of wheat or rice,
people are very happy to feel that
they shall now get so much of food-
grains. The Prime Minister said: “I
shall prefer to allow my people to
die of starvation rather than importing
a large quantity of foodgrains”. The
then Agriculture Minister Mr. S. K.
rati] weighing 300 lbs also strongly
said, ‘I shall not remain to be the
Agriculture Minister if we continue
to import food after the Third Plan.
But, unfortunately, he resigned before
he could carry out his policy. It is
good that the Planning Commission
has a remarkable scholar and a learn-
ed man at its head. I place my pro-
posal before him through you and 1
say that the Planning Commission
cannot absolve itself of its responsi-
bilities by quoting the pet words which
we are accustomed to hear everyday,
that this is a matter left to the State
Governments.

Sardar Swaran Singh, who is a top-
most man, 6 ft. 2 inches high...... )

Mr. Speaker: Order, order, now.
That ig not fair. He already referred
to another Minister, if I could follow
him, in terms of weight. Now he is

talking in terms of height, That is
nct proper.
Shri P. R. Chakraverti: I meant

top-most men.

Shri Ramanathan Chettiar (Karur):
On a point of order. Can an hon.
Member refer to another hon. Mem-
ber and say how high he is and what
is his weight?
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Mr. Speaker: That is what I am
saying. He referred to one Minister,
saying that he had a weight of 300 1bs.

Shri P. R. Chakraverti: ] meant *he
importance of the Man.

Mr. Speaker: That is not the im-

‘portance. A man is not judged by his

size or his weight. That is not fair. I
will not allow that. He should with-
draw it.

Shri P. R. Chakraverti: I withdraw
it.

Sardar Swaran Singh said the other
day on the question of State trading
in foodgrains that the element of pro-
fit could as well be introduced, and
that it is up to the States to say
whether in such trading they will have
some profits. I say that States should
not have that right to make profit
while dealing in grains, in inter-
State movement. If the States ever
attempt such a thing, the Planning
Commission should butt in and say
‘No. Here is an integrated scheme. In
the context of that, you are all entitl-
ed to deal in grains, but because it is
an essential commodity, and you can-
not deny the people the supply of
these foodgrains at reasonable prices.
Here the question of profit does,not
come in’.

All these factors have to be taken
into account. They have to make
them realise these things and persuade
them to understand their responsibili-
ties and see that they fall in line with
this integrated way of development.
That is the function that the Planning
Commission is expected to discharge.

So today the Planning Commission
has a very important role to play be-
cause India is a country which is
growing, which is aspiring to reach a
higher standard of living. Now the
lowest man, the last man, is denied the
pre-requisites of life. If you want
that his standard of living should be
raised to a higher level, that can be
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done by the utilisation of the cons-
tructive potentialities of the whole
country at large. In that set-up, the
financial question, the taxation ques-
tion anq all these factors arise. These
must be assessed within the context
of that growth. That growth is condi-
tioned by the acceptance of a definite
objective, namely, the achievement of
democratic socialism,

So, it is a very serious responsibi-
lity. 1 regret to say that in the gene-
ral analysis, in the overall picture, it
presents a very dismal picture wherc
the Jowest man is now burdened with
a heavy form of taxation. Take the
employees who have got an income of
Rs. 6,000 per year, without any extra
carnings. With these Rs. 6,000, how
can they afford to pay all these heavy
taxes today, which they have to pay
after meeting all the essential re-
quirements? So far as the other sec-
tors, the topmost people, who have got
a very high income, are concerned,
they can be taxed to see that the
national exchequer does not dwindle
But at the same time, the man who
is suffering due to soaring prices must
get some relief. In this context, the
Finance Ministry and the Planning
Commission have to play a definite
part. They must be objective and
analytical; they must also keep them-
selves within the structure of the ob-
jectives which we have kept in view.

Today, the Planning Minister has
come forward with his Demands for
Grants. Tt is undoubtedly true that in
the discharge of his duties, he is sad-
dled with certain responsibilities and
at the same time, he must have ade-
quate resources at his disposal. But
the factors should not be by-passed or
overlooked. If we can do that much
with serious earnestness, we are sure
to take this country, despite its bur-
den of population, increasing every
year by 8 million or more, to a higher
standard of life for which we have
taken the vow, and made the promise
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unreservedly to the people at large,
undoubtedly, we are determined to
carry the country forward on the path
to progress and prosperity.

Shri Liladhar Kotoki (Nowgong):
The Planning Commission brought out
a document, the Third Plan Midterm
Appraisal, in November 1963. On the
6th April, we got a statement of the
steps taken thereon. Within the limit-
ed time at my disposal, I wish to
make one humble suggestion to you
and to the Minister of Planning. This
subject is of such vital importance
that there should be at least a two-
day debate arranged in this House
to discuss the appraisal and also the
steps taken thereon.

Then I would refer to Chapter IX
of the Third Plan dealing with bal-
anced regional development. I will
read only a part of section “General
Approach” right at the beginning.

“Balanceq development of gif-
ferent parts of the country, exten-
sion of the benefits of economic
rrogress to the less-developed re-
gions angq widespread diffusion of
industry are among the major
aims of planneq development”.

Then I would refer to another publi-
cation of the Planning Commission,
that is, Economic Development in Dif-
ferent Regions in India, published in
August 1962. I have no time to make
my observations on this. I only want
to make a submission, that similar
publications ought to be supplied
every year so that the House could
know the steps taken towards the re-
moval of these disparities in different
regions.

Now, I come to one very important
factor, the factor of balanced planning.
That is the policy that has been adopt.
ed after the emergency, namely, de-
fencc and development. - That has
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been laid down in the mid-term ap-
praisal, In that context, I would re-
fer to the needs of defence and deve-
lopment in the north-eastern region.
There an additional problem has now
arisen, the problem of rehabilitation
of about one lakh of new refugees who
have come from East Pakistan. That
hag also now to be planned. Merely
looking after them in camps is not
enough; we will have to plan for their
permanent rehabilitation.

I would refer the hon. Finance Mi-
nister to a memorandum submitted
to him in January 1963 when he was
in charge of economic and defence co-
ordination, by the Government of
Assam. 1 will refer only to the paras
11 to 1:4 therein. The memorandum
says that Assam is the core of the en-
tire north-eastern region comprising
Assam, NEFA, Nagaland, Manipur and
Tripura. Therefore, the core, As-
sam, must be developed because that
has to cater for the other portions of
the entire region. In that context, va-
rious suggestions have been made in
the memorandum. I request the Plan-
ning Minister and also the Finance
Minister to whom the memorandum
was originally submitted, to look inte

it.

I have to cut short and make a very
brief submission pertaining to the
State of Assam. So far as this year’s,
1964 65, annual plan ig concerned, the
Planning Commission initially approv-
ed of a plan for Rs. 34.2 crores. Then
at a later stage, it was cut down by
Rs. 3 crores. A little thereafter, it
was brought down to Rs. 27.7 crores.
That means that the original plan that
was approved has been reduced by
Rs. 6.5 crores. This cut will fall main-
ly on power and flood control. I
have urged in this House over and
over again how colossal this problem
is, the problem of flood control. There
is shortage of power, Unless you have
power you cannot industrialise and
develop; unless you develop you can-
not defend.
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Now, so far as power is concerned,
the original demand for plans lor
power made by the State Govern-
ment was for Rs. 42 crores. The Plan-
ning Commission said: You cannot
spend all this amount and we sanc-
tioned only 275 crores. By 31-3-1963
Assam has spent all this Rs. 275
crores and they have asked for an
additional allocation Rs. 19.2 crores.
Tf this amount 1is not sanctioned,
there will be no power development
for the next two years and conse-
quently no  industrial  development.
There is another thing arising out of
the emergency. Industrial licences
were given to several private parties
to set up paper pulp industrv. Theyv
took out the licence but because of the
emergencv thev have backed out. The
Planning Commission, the Central and
the State Governments should consi-
der serious'y whether they should not
take up these industries in Assam in
the public sector. There is enough raw
material in Assam: thera is shortage
of newsprint and paper in the coun-
try. There is a large quantity of na-
tural gas which is wasted in Assam
0il fields. Therefore, they should take
up at least these two industries: paper,
paper pulp and Rayon pu'p based on
bhamboo and forest raw materials; and
2 petro-chemical industry based on
the natural gas produced in the As-
sam oil flelds, in the public sector.

Lastly, the Assam Government have
to expand their police force to guard
against the Naga hostile activities and
also guard the entire border of the
State. T understand that they have got
a claim on the Government of India
to the extent of Rs. 7-8 crores becauvse
these prob'ems are not ordinary law
and order problems of Assam. There-
fore. the Central Government must
pav this amount to the Assam Gov-
ernment. The entire economv of the
State is in a state of stagnancy. I need
not elahorate it nor have T got +the
time. Thic vear’s budent snench of the
Finance Minister of Assam has made
it ~loquentlv clear that the budeet is
defirit tn the tune of Re. 5.88 crores
and although the State hac heen taxed
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to the saturation point, he had to levy
additional taxation of nearly one crore.

Therefore, Government of India
must take special interest to salvage
the position of the north-eastern
region if we want to develop it and
defend it.

Mr. Speaker: Shri S. M. Banerjee—
five minutes.

Shri S. M. Banerjee (Kanpur): Mr.
Speaker, Sir, I wanted to say some-
thing about planning also but unfor-
tunately the time at my disposal is
short. I should say to our Planning
Minister that the starving man cannot
possibly bear the entire burden of the
Planning. After all these Plans and
the planners, the common man ie-
mains starving. I request the hon. Min-
ister to see that the man for whorm
we are planning, the common man,
that particular person does not
face starvation. The line that divides
hunger and anger is becoming
thinner and 1 am  apprehensive
that the moment these two lines
meet there is going to be chaos in the
country and the present Government
will not have at that time the confi-
dence of the people and will be
thrown out of office.

Much can be said about taxation.
The criticism of the Public Accounts
Committee and the observatiuns of the
US team which visited India recently
should be an eye-opener to the hon.
Minister, We have been tol'd in this
House that every step will be tzken
to realise the income-tax arrears. The
more it ig tightened, the bigger be-
come the arrears. According to this
team. there is tax evasion ‘o the tune
of Rs. 200—800 crores. The Kaldor
theory wag exploded by the hon. Mi-
nister by saying that it has become
too old and that since then we have
improved a lot. But newspaper re-
ports say that the US observers still
maintain that tax evasions are going
on merrily.
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Another point about the Monopely
Commission. 1 am not happy about
this because after the Dalmia Jain en-
quiry report by Mr. Vivian Bose and
various reports, it was open to this
Government to appoint inspectors to
make enquiries agaihst the other
houses. For instance, when I was
speaking on the Dalmia-Jain enquiry
report I did mention the report of
Mr. R. K. Hazari which mentions
cleariy the chaing of Birla group. 1
am sorry nothing has been done and
no enquiry has been instituted against
Birla House. I have constantly re-
quested and I shall go on doing so
that the auditors’ report of the Ruby
Insurance and the New Asiatic Assu-
rance should be laid on the Table of
the House, With all my eloquence I
was unable to impress upon the Prime
Minister or the Finance Minister or
even the Planning Minister and so
the report has not been laid on the
Table. 1 feel that there is Birla influ-
ence too much of it on the Govern-
ment; it is all powerful. Therefore
this report was never laid on the Table
and it is not going to he on the Table
o? the House.

I shall take only two minutes more,
Sir. I would request the Finance Mi-
nister to look at the cost of living
index for the purpose of dezrness al-
lowance. If we consider tire whole
vear 1963, upto February 1964, there
is a strong case. It was on an average
more than 10 points and according to
the Pay Commission the rates of dear-
ness allowance will have to be revised.
Rs. 2 and Rs. 85 granted frem 1-7-68
should have been granted from
1-11-1961. It was never granted at
that time. This should be considered
at length and some anncuncement be
made by the hon. Finance Minister
that the dearness allowance will be re-
viewed immediately because the index
has gone upto 135.

One word more and I have done. 1
am happy that the hon. Finance Mi-
nister appreciated the lacuna in the
Pay Commissiom report abowt the
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educational allowance. Anybody whose
boy is with him and is going to school
does not get education allowance. If
I want to get Rs 10 as education al-
lowance for my son, I have to send
him to a school ten miles away, say
to Ghaziabad. The hon. Finance Minis-
ter ghould see that this lacuna is re-
moved.

In conclusion I request the Finance
Minister to touch some of the points
raised and especially the dearness al-
iowance, particularly at a time when
the prices could not be brought down,
when this Government has miserably
failed to bring the prices down. The
question of dearness allowance will
have to be considered in all earnest-
ness. I hope the Finance Minister will
consider this.

Shri T. T. Krishnamachari: M.
Speaker, Sir, as Finance Minister I
think I have to express some disap-
pointment and even give vent to a
measure of sadness ai the somewhat
tame reception that thece Demands
have had in the House. It is vomething
like a poor man having a wedding
before the rich man’s wedding, and
everybody is waiting for the rich
man’s wedding. I hope they are going
to skow much more interest in the
Finance Bill tomorrow than they have
done today in respect of the Finance
Ministry’s Demands.

At the same time, [ feel happy that
hon. Members had nothing much to
say about the Finance Ministry. If
I may humbly submit, this is one of
those Ministries which has to work in
anonymity; its work cannot be visibly
demonstrated by putting up plants, or
laying  railway tracks or building
dams. It has the unpleasant task of
collecting money; and morey means,
in the eyes of the common man, cor-
ruption, and therefore, the officers of
this Ministry are constantly accused
of harassment of the public and cor-
ruption. I should say that the work of
the Ministry during last year is some-
thing of which my predecessor and
myself cou'd be legitimately proud.

Shri Ranga: Question,
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Shri T. T. Krishnamachari. The hon.
Member who spoke just before me
mentioned about income-tax arrears,
the lack of diligence on the part of
the income-tax machinery in respect
of colletion. The inome-tax law, which
1 seek permission of the House to
amend to a considerable degree in
order to make it more effective, in
order to make collections easier and
effective and in order to punish the
wrong-doer, is something which is in
a very parlous state at the moment.
1 do propose sometime, even before
the end of this session, to ask leave of
the House to help me with some mi-
nor amendments in the law in order
to get over some legal difficulties.
Only the other day, the Supreme Court
of the land held on a very minor
matter of procedure, that if any alter-
ations are made in any assessment on
appeal, the procedure for recovery of
tax has got to be done through de
nove; not when it is made to the
detriment of the assessee but even if
it is in his favour, the whole proce-
dure has got to be gone through de
novo. And we are now therefore hav-
ing the risk of having to send fresh
notices, fresh demands, more time for
collection for nearly 6 lakhs of assess-
ments. I propose to seek the leave
of the House to help me out of that
difficulty. Therefore, the question of
collecting taxes in a system of law
which is rightly heavily loaded in fa-
vour of the individuals is not easy.

To come to my original point, I
said my  predecessor and myself
should feel proud of the work of this
Ministry during last year. My prede-
cessor had budgeted for an income
of Rs, 440 crores from corporate and
income taxes for the year that has
gone by. My revised estimates were
Rs. 510 crores. I thought I had made
a very accurate estimate. I am happy
tc ind that I am wrong; the final
figures as they emerge nuw are Rs.
521 crores, may be a little more. It
is hard work on the part of these
officers who are maligned and abused
for harassment and corruption that
has produced to the exchequer and to
the people of this country Rs. 81 crores
more than what we budgeted. I
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think the House will certainly agree
with me that those reople do need
some recognition so that they may
have some cheer. But this Rs. 291
crores of arrears is nothing. Much of
it hangs round certain proceedings be-
fore courts. I will not name the par-
Aicular high court, but in one high
court there are 552 writ applications
pending, holding up assessments. Tax
has got to be collected against the
law, and the law has sot to be pro-
gressively changed, while the rights
of the individual must also be pre-
served. It is this synthesis that we
are tryving: myself and my colleagues,
1 hope at any rate before the end of
the term of the present Parliament.
we shall be able to arrive at a syn-
thesis of this relationship between the
needs of the exchequer and the rights
of the individual and a measure of
security for the individual by trans-
ference of the administrative power
of the executive ¢o the judiciary so
that collection can be made stricter
and be enforced more strictly.

When I said that the debate was
stale, I knew of one exception, but
the hon. Member who zpoke was not
here; he came in leisurely a little
after 1 started speaking. My hon.
friend Shri Surendranath Dwivedy
from Orissa probably made up for the
lack of vehemence on the part of
even myv hon. friend Shri Malaviva
from whom I expected fire and brim-
stone but did not get it. The hon.
Member Shri Dwivedy thinks that
everything in the Finance Ministry is
black, that we do not have one black
curtain but several black curtaing to
hide the delinquenies of the officers,
of the ex-officers, of the Ministers and
would be Ministers perhaps.

Shri Surendranath Dwivedy: Did I
make such sweeping remarks?

Shri T. T. Krishnamachari: No. no.
T merely said . . .

Shri Surendranath Dwivedy: I only
pointed out two or three things. 1
wanted that you should take prompt
steps, and 1 have been pointing out
this matter here in the Question Hour
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and at other times, I only pointed ou.
two or three things.

Shri T. T. Krishnamachari: Any-
way, I might probably have, having
perhaps some kind of preference for
dramatics, highlighted my hon. fri-
end’s remarks. I cause no offence; on
the other hand, I welzcme some vehe-
mence in an otherwise dull and arid
atmosphere. 1 am afraig I have to
disappoint my hon. friend. I cannot
say, and it would be wrong for me to
say, anything about Bird and Co’s al-
leged offences. They are the subject-
matter of adjudication. When the ad-
judication is complete, I think we
will place before the House, since it
has attracted so much of attention and
notoriety, the results of that adjudi-
cation.

Shri Surendranath Dwivedy: T would
just beg of him to be interrupted for
a minute. I would not have raised this
matter, but they have in ‘heir posses-
sion letters which indicate how mo-
ney has been transacted between this
company and certain individuals,
which is black money; berause it has
been stated by his own Minister; he
has said here in this House: no names
appear in the books, The only infor-
mation that I want from you, before
you take any action after the cases
are decided upon, is whether the let-
ters are in your possession or not.
You could divulge this much: this is
giving out no secret.

Shri S. M. Banerjee: He has pro-
mised to give it in the House.

Shri T. T. Krishnamachari: I said
this is the subject-matter of adjudica-
tion. It is wrong for me to say any-
thing about it. But I can say this
much. I do not think the name of any
Minister is associated, nor that of any
ex-high official This matter was rais-
ed in this House. T was askeq if any
sons of any Ministers were employed
by Bird and Co. I suppose not zll
Ministers are sterile, or rather not all
their wives are sterile. 1 think they
have children and those children have
to live, and they are employed some-
where or other.

Shri 8, M, Banerjee: Bird & Co.
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Shri T, T. Krishnamachari: There-
fore, it may be that, they are em-
ployed. I could not go about saying
which are the firms which employ
sons or relations of Ministers. It is
not possible. I know of one absurdity
that we have perpetrated by statute.
namely, defining relationship in the
Company Law, in which hardly any-
body could be unrelated to anybody
else. But I do not propose, nor
should I, nor could I depart, to find
out who are being employed by Birc
& Co. who have some kind of remote
relationship even as the Company Law
definies it. But I had a letter from a
young man who said, “I saw in the
papers references made to song of
Ministers” This young man wrote
and said that he became an employee
of this firm in a branch, in a subsidi-
ary of the firm, long before his father
ever thought of becoming a Minister.
Surely I think it is not suggested that
that young man should resign. He
happeng to be the son of my colleague.
Shri Kanungo. 1 did not feel that I
should tell him that he should resign.
But I feel I should tell the House
that at least one person has volunteer-
ed information that he is the son ¢f
a Minister and he is employed there‘

Shri S, M, Banerjee: Was he em-
ployed there when Mr, Kanungo was
not a Minister?

Shri T, T. Krishnamachari: The
second fact he mentioned is the Bank
of China. He is very charitable and
friendly not only to me but to everv-
body else and I hope he will not accuse
me of any wilfu] attempt to shield
any possible mistake of the Bank of
China. I am told the Chinese cal] me
hawk, as against some of my col-
leagues who are called dogs. That
matter is stil] going on. Even thc
other day, I had a talk with the police
people who are doing the work. They
said, the Reserve Bank officialy that
have been sent are not adequate and
they want some more assistance of an
accountant. The language in which
the accounts are kept is Chinese and
to  decipher it takes a long time.
We are trying our best to expedite the
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research into those accounts. Mayl.e
. arlia-

if anything is worth-while,
ment would be told about it,

My hoa. friend, Mr. Masani raised
a number of questions in regard ‘o
the LIC employees. I would like hon.
Meambers in this House to assist me in
this matter. 1 have once before men-
tionedq tha! I have a particular allerg.
to the L1C. Once bitten, twice shy. I
do not want to intervene in the affairs
of LIC. But then there is this ques-
tion that crops up now and again:
What is the relationship of Goverr-
ment to the autonomous bodies in re-
gard to its employees—policy is all
righ'—but in regard to employees,
salaries that they are to pay, their
working and_ so on, excepting in a
broad way w!.en we discuss the aniual
statements? Ig 1t possible or right
for a Minisier to enquire into the
grievances of every employee? Is it
right for a Minister to say this branch
should not be closed or this brancih
chould be op¢ned? Of course, some
interests are affected. If a branch
ic closed and if it happens to be in
my consutuelcy, my constituents
writ> to me Speaking for myse'f, am
I to take it up with the LIC that thix

should not .e done, except perhaps
say “Please be considerate in this
matter.’ (Interruption). I am not

accusing Mr. Masani; I do not think
Mr. Ranga 1need try to defend hum at
all.

Shri Ranga: It is not only the re-
gional office 1n Rajkot, but in other
places also.

Shri T. T. Krishnamachari: f the
hon, ‘Member suggests that we chou':!
dissolve the LIC and make insurance a
department «f Govetnment, 1 think
prcbably it will be easier. Perhaps
then there 1right he greater contr: .
At any rate, there will not b2 any
question of expense ratio, because
Government’s expenses are not mea-
sured by any standsrd, and efficiency
certainly canrot be adjudged, because
it is a departmental undertaking.
Therefore, it is rather difficult >~
me. I am not blaming or accusing
anybody. 1 think it is very natural
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for any hon. Member, if a constituent
or a relation of a constituent says, “I
have got a grievance; Will you
write to the Minister?” Invariably 1
try to send a reply. Sometimes I find
it difficult to do so. Sometimeg I have
to put off these replies for 20 or 25
days, in the same way I have to put
off my magazines and papers for
sometimes a month, because 1 have
no time.

This is a question which we have
to decide sometime or other. How far
can we intervene in the working of
these institutions; which, if they are
to be successful, have to be autono-
mous? May I submit in all humility
to you, Sir, as the ultimate determi-
ldant of the relationship between Par-
liament and its committees and the
administration—ig  the Estimates
‘ommittee to go into the estimates,
the working or to go into the policy
questions, or to go into the question of
building or something of that sort?

Where shall we draw the line? Some
line has to be drawn.
Shri Ranga: The Estimates Com-

mittee will decide it; not the Minister.
——

Shri T, T Krishnamachari: Mr.
Ranga may be an old man, may know
many parties, but I do not think he
knows administration.

Shrli Ranga: Many things I knovy'.
which I do not wish to fling at his
face now.

Shri T. T Krishnamachari: The
point at issue is, where shall we draw
the line? I think it is very neces-
sary. As Finance Minister, I am the
custodian of the moneys of this Gov-
ernment and therefore answerable to
Parliament for the expenditure of
every penny. The other day, 1 did
not offer to become a member of the
Swantantra Party; I merely told my
friend Mr. Ranga

8hri Ranga:

Shri T, T. Krishnamachari: You
need not. I suggested to him that the

We did not invite you.
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Finance Ministry was a door-mat.

That is what I said.
Shri Ranga: You said, you sold
vourself to them.

Shri T, T. Krishnamachari: Door-
mat does not sell itself away; it is
trampled upon.

Sir, I find it increasingly difficult
how to adjust my responsibilities. I
seek the guidance of the Members as
to how far shal] I call the public sec-
tor industries and organisations to
account or interfere with them?
Where shal! we draw the line? What
is the rule to be made? There should
also be a rule to the Estimates Com-
mittee. I think sometime we have to
discuss this matter. I will say no
more. So far as these complaints are
concerned, I can draw the attention of
the Chairman of the LIC to these
things. I can offer no solution.

Dr. L, M, Singhvi: In the name of
autonomy, certainly the Minister can-
not claim that there is no account-
ability of these Corporations. The
doctrine of accountability cannot be
watered down in the name of auto-
nomy.

Shri T, T Krishnamachari: If my
friend equates responsibility to trans-
ferring an employee or paying Rs. 5
more to the employees in general, of
one particular class al] of which ulti-
mately take up the expense ratio, for
which the company is to be calleq to
account, I do not know what I am to
do. I have merely stated a general
proposition. Even in the other cor-
porate bodies with which I am inti-
mately connected like the Reserve
Bank and the State Bank, there are
certain difficulties. Sometimes they
do certain things. Am I to call them
to account or give them advice? The
process of adjusting the relationship
of the administration with the public
sector undertakings is becoming in-
creasingly difficult, though the rela-
tionship varies. Of course, the Re-
serve Bank stands on a footing of its
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own. I for one would not seek to
call them to account. I would rather
argue and try to persuade them, be-
cause they have to be built up as the
supreme economic adviser of Govern-
ment, able to give independent advice,
unfettered by any ties. So, the rela-
tionship between these institutions
and the Parliament hag got to be
studied sometime and I am making this
suggestion to you, Sir, in all humility
that we will have to undertake it
sometime.

My hon, friend, Mr, Malaviya, re-
turned to the battle that public sectors
must lose, progress should not be-
come a religion, and we should not
get moneyg from other countries for
the purpose of progress. But I fail to
see any dichotomy or even any spirit
of contrariness between moneys be-
ing got, progress being made and
social objectives being subserved at
the same time. Foreign money does
not destroy the base of any social ob-
jectives that we have. It might per-
haps happen that if certain conces-
sions are given locally, those social
objectives might be eroded. I think
progress is certainly inevitable and
necessary, because that is the first ob-
jective. Without progress, you cannot
have an increased standard of living.
Without an increased standard of liv-
ing, it is not possible to have these
disparities being wiped out progres-
sively. Therefore, in this century,
while we are not atheists, we are all
believers—I am myself a believer—
but still, next to God, we have to
place progress. Therefore, anything
that stands in the way of progress, T
do not say should be wiped out, but
will have to be dealt with very care-
fully and should not be made to stop
progress. In fact, my main concern
is that there is no progress; the pro-
gresg is slow. My friends, the in-
dustrialists, tell me: “You have taken
so much of your time in producing a
Budget but that would not give you
what you want; you hand over your-
self to us and then we wil] give you
what you want.”

295 (Ai) LSD—8.
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rangements for- proper

should also be there.

Jyotishi (Sagar): Ar-
distribution

Shri T, T, Krishnamachari: [ do
not know. Ag a matter of fact, if the
hon. Member has any money in his
pocket I can take it and give to the
hon, Members here, but I will only
give half a rupee and nothing more.

Shri Bhagwat Jha Azad (Bhagal-
pur): If that is your conception of
distribution, well, God save this coun-

try.

Shri T. T. Krishnamachari: My hon.
friend is a good friend of mine, but
I will tell him one thing. There is a
saying in English, one does not teach
his grandmother to suck eggs.

Shri Bhagwat Jha Azad: If the
grandmother becomes so bad, then
we have to teach her.

Shri T. T Krishnamachari: I de

not know whether the grandson has
become bad or the grandmother has
become bad.

Shri Bhagwat Jha Azad: That
should be found out,

Shri D. C. Sharma (Gurdaspur):
The compaint 15 about the grand-

father, not about the grandmother or
grandson,

Shri T, T. Krishnamachari: Grand-
father need not object.

Shri K. D. Malaviya: I said that
progress is a composite concept where
you cannot think only in an isolated
way of getting some money, produc-
ing something and handing it over to
a small groups of people. Progress
is all pervading. It has many aspects.
1 submitted that idea for his consi-
deration, that ig all.

Shri T. T. Krishnamachari: Any-
way, I do not go into the metaphysics
of my hon, friend, Shri Malaviya’s
argument. We leave it at that.
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My hon. friend Shri Pant made a
very good speech. He has now
turned to agriculture (Interruption).
I do not say it in any spirit of sar-
casm. I think what he said today is
extremely valuable, and T think we
all should take note of it. But there
is only one fact. I do not think in re-
gard to tractors—I will not speak
about anything else—we have made
much progress. Welllwe have not
made much progress, but we cannot
say we have done nothing.

Shri K. D, Malaviya: Practically
nothing.

Shri T, T. Krishnamachari: I think
there are about four firms manufac-
turing tractors out of which three
are in production and between them
they make about 11,000 tractors a
year. When the fourth comes into
production it will add 3,500. But that
is not enough. I quite agree with
him. What we need is not in tens or
thousands; we need 50,000 or prob-
ably a lakh. The other points that
he raiseq with regard to agriculture
will be noted and T am sure the Plan-
ning Commission will take cogni-
rance of whatever he hag said.

Shri K. C. Pant: T saild T am for
increased production but not for in-
ceased number of plants or models.

Shri T, T. Krishnamacharl: He also
mentioned about the proliferation of
models, and T think T agree with him.
In a country like ours and in a matter
like tractors which needs spares we
cannot have a proliferation of models.
We are again at the cross-roads. He
mentioned about the automobile in-
dustry. I would not like to poach
upon the preserve of my hon. friend
the Minister for Heavy Industries in
this matter. I have my own views on
this matter. T do agree that we
neither have a satisfactory car in this
country nor is it available at a reason-
able price. FEven the spares are not
available in plenty. The only thing
seems to be that the cars that we pro-
duce seem to have a particular fond-
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: nesg to the seller of the car because
they go back to the workshop very
often.

Dr. Singhvi is apparently a vocife-
rous reader. Within the short time
between my placing on the Table the
Rau Committee Report and the time
that he spoke he had looked into it
and made some valuable comments.
He raised one question this morning.
which was not reached, about the uni-
formity in the collection of sales tax

by States. T must say one thing, that
I have no responsibility at all. My
colleague the Home Minister in the

group meeting, so far as the northern
States are concerned, had this matter
discussed. I placed it before the
Finance Ministers of various States
who met here. But nobody is willing
to surrender any power. 1 agree with
my hon, friend that uniformity in re-
gard to sales tax, even with a down-
ward trend, would produce higher
revenue, which is the main thing that
we need. But it is very difficult for
people to agree that a lower rate of
tax means a higher rate of return. It
is a fact, but it is not always recog-
nised. People always think that a
high rate of tax means a high rate of
return. T think we have to go on
trying to convince them of this funda-
mental fact in tax coliection and tax
regulation before we can get the
States to agree.

Shri Ranga: The Centre
implement it first.

should

Shri Sham Lal Saraf
—Jammu and Kashmir):
broader base.

Shri T. T, Krishmamachari:
afraid, I have more or less
the bulk of the criticisms made
hon, Members.

(Nominated
Have 1

I am
covered
by

Some reference has been made to
planning. I am not going to reply at
length. But I would like to say one
thing. My hon. friend, Shri Mathur, is
not here. He raised the question of
some fundamental differences between
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myself and the Deputy Chairman of
the Planning Commission. In fact,
what the world seems to tell me 1s
the fundamental similarities in the
approach between the two people. We
do not compare notes. T do not send
my speeches to him nor does he send
his speeches to me. But there seems
to be a fundamental similarity accord-
ing to the people outside. But I can
say this, it is true that T wrote to the
Deputy Chairman of the Planning
Commission in regard to the strategy
of the Fourth Plan. In fact, it was
a letter that wag preceded by a letter
to the Prime Minister some months
ago. If hon. Members want I can cir-
culate it. There is no secret about it.
It is merely a question of discussion
of the relative strategies available.
about what shall we do for the Fourth
Plan. I wish hon, Members to think
about it. In the First Plan the Cen-
tre normally provided 30 per cent.,
the States provided 70 per cent. for
planned effort. In the Second Plan
the average was 50:50. In the Third
Plan it ranges from 65 to 80, 83, 84
and 85. In the Fourth Plan it will be
a hundred per cent to be provided by
the Centre (Interruption).

The question really is, shall we in
the Fourth Planp take up certain res-
ponsibilities like power or big
schemes as a central effort in which
the States also will ba associated; the
States will share the profit, the capi-
tal will be identifiable, the interest
need not be added, as we do now, to
the State loang and allow the States to
plan which will match so that we give
only 50 per cent of what they put
in? This is basically a strategy which
we are thinking of. Besides, Sir, the
fact is that the States owe us roughly
about Rs 3000 crores, which I men-
tioned in my Budget Speech. What
we do is an infantile method of
accounting. Every year the States dn
not pay the interest. We add the
interest to the capital so that it be-
comes something like a creditor going
on adding the interest to the capital
with the result that there is no chance
of the debtor ever repaying it. What.
I have been suggesting is, let us put
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it on to identifiable projects, add the
interest if necessary or keep it as in-
terest, make the States accept the
working charges from and out of their
revenue and when they start yielding
collect the interest or something to
amortise the capital. This is one of
the strategies we have been discussing.
On this there js bound to be a certain
amount of room for difference, but
not a matter of quarrel. Yesterday
I spent two hours with the members
of the Planning Commission discus
sing this matter.

Another matter mentioned by some-
body here was that the Planning
Commission is conducting the rural
works programme. It is not. It is
the State that is having it. The
Planning Commission keeps in direct
touch with the State. Should the
Planning Commission do it or should
it be done by a Ministry? I can tell
you, originally, when we started a
local development programme in 1957,
the Finance Ministry kept direct touch
with the State with the help of the
Planning Commission. I think the re-
sults were very good. These are mat-
ters of strategy, of method, rather than
one of fundamental differences. I can
tell you that there is no fundamental
difference either with my colleagues
or with the Planning Commission, in
which case either they should go or
1 should leave.

17.00 hrs.

This is a matter in which, I think,
all of us have to take serious interest.
Before we formulate our Fourth Plan
finally let us know what we are going
to do in regard to the strategy of the

Fourth Plan. It has got to
be very big, probably Rs. 18,000
crores or Rs. 20,000 crores as

some people say. We have to look
to our resources, to the foreign aid
that we get and to the machinery that
we will have for implementing the
Plan. Some hon. Member mentioned
about the administration. I  know,
the administrative apparatus is one of
the black-legs in this question. So,
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these are matters which I would like
the House to consider. I have told the
Planning Commission that we should
probably take up one subject and
discuss it for a day and not discuss
things discursively as we do now.

I am very grateful to hon. Mem-
bers who have raised this point and,
1 hope, the Demands will be passed.

Shri Sham Lal Saraf: I have
very important question.

one

Mr. Speaker: Now there is no time.
Have I to put any cut motion to the
vote of the House separately?

Some Hon. Members: No.
Mr, Speaker:

the cut motions,
moved, together.

Then I will put all
that have been

All the cut motions were put and
negatived.

Mr. Speaker: The question is:

“That the respective sums not
exceeding the amounts shown in
the fourth column of the order
paper, be granted to the Presi-
dent, to complete the sums neces-
sary to defray the charges that
will come in course of payment
during the year ending the 3lst
day of March, 1965, in respect
of the heads of demands entered
in gecond column thereof against
demands Nos. 19 to 35 and 116
to 123 relating to the Ministry
of Finance.”

The motion was adopted.

Mr. Speaker: The question is:

“That the respective sums not
exceeding the amounts shown in
the fourth column of the order
paper, be granted to the presi-
dent, to complete the sums neces-
sary to defray the charges that
will come in course of payment
during the year ending the 31st
day of March, 1965, in respect of
ithe heads of demands entered in
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the second column thereof
against Demands Nos. 95, 96 and
144 relating to the Department of
Automic Energy, Demand No. 97
relating to the Department of
Parliamentary Affairs, Demand
No. 108 relating to Lok Sabha,
Demand No. 110 relating to
Rajya Sabha, and Demand No.
111 relating to the Secretariat of
the Vice-President.”

The motion was adopted.

[The motion for Demands for
Grants in respect of the Departments
of Atomic Energy and Parliamentary
Affairs, Lok Sabha, Rajya Sabha and
the Secretariat of the Vice-President,
which were adopted by the Lok
Sabha, are reproduced below.]

DEMAND No. 95—DEPARTMENT OF
Atomic ENERGY

“That a sum not exceeding Rs.
17,67,000 be granted to the Presi-
dent to complete the sum neces-
sary to defray the charges which
will come in course of payment
during the year ending the 31st
day of March, 1965, in respect of
‘Department of Atomic Energy’.”

DEMAND

No. 96—ATOMIC

RESEARCH

ENERGY

“That a sum not exceeding Rs.
9,14,18,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1965, in res-
pect of ‘Atomic Energy Research’.”

DeEMmanND No, 144—CAPITAL  OUTLAY
OF THE DEPARTMENT OF THE ATOMIC
ENERGY

“That a sum not exceeding Rs.
18,16,56,000 be granted to the
President to complete the sum
necessary to defray the charges
which  will come in course of
payment during the year ending
the 31st day of March, 1965
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in respect of ‘Capital outlay of
the Department of Atomic
Energy’.”

DeEmMaNnD No. 97—DEPARTMENT OF

PARLIAMENTARY AFFAIRS

“That a sum not exceeding Rs.
8,35,000 be granted to the Presi-
dent to complete the sum neces-
sary to defray the charges which
will come in course of payment
during the year ending the 3l1st
day of March, 1965, in respect of
‘Department of Parliamentary
Affairs’.”

DEMaND No. 108—LoOK SABHA

“That a sum not exceeding Rs.
97,25,000 be granted to the Presi-
dent to complete the sum neces-
sary to defray the charges which
will come in course of payment
during the year ending the 31st
day of March, 1965, in respect of
‘Lok Sabha’.”

CHAITRA 27, 1886 (SAKA)

for Grants 11554

DEMAND No. 110—RAJYA SABHA

“That a sum not exceeding Rs.
41,50,000 be granted to the Presi-
dent to complete the sum neces-
sary to defray the charges which
will come in course of payment
during the year ending the 3lst
day of March, 1965, in respect of
‘Rajya Sabha’.”

DEMAND NoO, 111—SECRETARIAT OF

THE VICE-PRESIDENT

“That a sum not exceeding
Rs. 1,99,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1865, in
respect of ‘Secretariat of the
Vice-President’.

The Lok Sabha then adjourned till

Eleven of the Clock on Friday, April
17, 1964 /Chaitra 28, 1886 (Saka).
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